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LEGISLATIVE ASSEMBLY 
. , 

Monday, the 24th February, 1947 

.bly met in the Asaembly Chamber of the Council House a' 
Clock, Mr. President (The Honourable Mr. G. V. Mavalankar) 

STARRED QUESTIONS AND ANSWERS 
(a) ORAL ANSWERR 

D:s-RBQl1IBITIONING 01' PBOPBBTY 
616. -llr. O. P. :r.WIOD: <a) Will the Secretary of the'Defence Depanmen" 

please refer to the reply to part (0) of my Starred Question No. 67, 01 the 80th 
October, 1946 relating to derequisitioning of property and state whether he j. 
no" in a position to lay the promisE\d information on the t.able of the House' 

(b) Will he also inform the House how many camp. have been broken up 
and l'quipment disposed of by sale or otherwise? . 

1Ir. G. 8. Bball.: <a> I lay on the table a statement ahowinJ \he poaitiOID 
regarding hutted camps as on the 1st Deoember 1946. 

(b) An etfOl't was made to collect the information but it wu found thai ~. 
~ime Rnd labour involved in obtaining it would not beoommensurate with the 
.slue nf the result. 

• 
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'TABRRD QtJ1I."JONl AND A"ltIWDS 103$'-
MI. O ••• LIlRaIl: May I uk .u JIonourable Kember whether the l'eD-

tiona Department which has been moved into Delhi is accommodated in hutlad· 
quarters or in pucca quarters in Delhi no'lf? ' 

... G. S. BIaIlj&: The PenaiOlD. Branch which moved down from Simla las, 
iYear hal been accommodated in the Old Secretariat buildings. 

A,oqlJIBlTION BY GOVDltIPllf'l' 01' D.-RBqlJIII'l'IOHBD PaOPBBTY 
618 ••• '. 0; P. LMrIOD: Will the Secretary of the Defence Department be 

pleased to state: 
(&) whether any requisitioned property has been acquired by Governmen'-

lince the end of last Session; 
(b) if so, what properties Wtll'tl so acqUlred and Oil what, basis was the 

valuation made; cud 
(c) whether Government propose to acquire any further property under the 

REquisitioned Land (Continuance of Powers) Ordinance, 1946, before it la~ 
ail the end of March, 19471-

Mr. G. B.' BbalJa: (a) Orders to acquire requisitioned land have been pa88ed 
in Bome cases. 

(b) General instructions were issued in November 19t4, t;o Colleotors to 
acquire in air-fields land under pucca runways, taxi tracks, e~. An exhaustiva 
1is1! of properties thus acquired is Dot available at present. Orders for the 
acquiliitioD in principle of four properties have been issued by the Defence De-
partment since the last session. A statement of these cases is placed on the 
table of the House. In all these oases, however, the basis of compenaation 
will be that llrescribed under the Law to be enacted in substitution of the 
Requisitioned Land (Continuance of Powers) Ordinance XIX. of 1946, except 
where th'J terms of compensation have been finally agreed with the OW)ler, 

(c) Yes, Sir. Notices of acquisition will be issued in eases where Govem-· 
ment have decided to acquire, but compensation will be assessed under the pro-
visions of the law which is to replace the Ordinance. 

1M" 0/ lcmd. acpiretl by tAe De/enc. D.partm.II" .iM. tA. Au'-",,, 8'.';011, 1944. 
(1) Land occupied b7 the road to .Amm1lDition Depot, NOWlhera. 
(2) Land for Bairani Headworks of Debra DuD Water Supply. 
(3) Land for poIt.-war iutallatioD. at Deha. 
(4) Land for BoY" Bn. j S. 6; M. Group, Roorkee. 

Dr. Zla Uddin Ahmad: May I know whether Government; would mUI'JI to-
the owner land which is not required by the Army Department 1 

Mr. G. S. BbalJa: 01 course the land which is not required by the Defence 
Department will be returned to the owner . 

.... O. P. LaWlOll.: May I ask the Honourable Member whether the law 
that is to replace the existing Ordinance, to which he refers; is to contain some 
modification in the terms under which requisitioned property will be acquired? 

JIr. Q. B. Bha11a: Yes, Sir. Part C of clause 5 of the Bill is to be omitted 
and executive instructions have been issued 6y Government that land should 
not be acquired under this particular pan. 

Mr. O. P. Lawson: Am I to undcrs~nd,. Sir, that land acquired sinoe the 
end of the last session will be valued under the new terms? 

"'r. G.· S. BbalSa: Exactly so, Bir. 
Sard¥,. MaDIa! Iblp: Will the Honourable Member give us an idea ..... 

the extent of land occupied by the aerodromes which has been Biven away ., 
the owners? 



4034 LR01SLATIVK ASSBMaLY l :a4TB F88, 1947 
Kr. G. B. BhalJ&: I regret I cannot give such detailed information without 

llotice. 
~ DIIILbuulhu Gupta: Is it a fact, Sir, that some property acquired for 

the purpose of the G. H. Q. has not been returned to the -owner but has been 
_given to somebody else? 

III. G. B. BhalJa: If the Honourable Member gives me particulars of the 
,property referred to, I shall certainly make enquiries into the mat.ter. 

PBooBB88 IX TO DB.RBQUI8ITlONlNO 01' POOPBRTY 

617. -Mr. O. P. LawlOll: Will the Secretary of the Defence Depart,men' be 
pleased to state: 

<a) what progress baa been made in the de-requisitioning of property ain,~~ 
the end of last Sesaion; 

(b) when all requisitioned pr()perty will bE.' either returned to itA! owners or 
acquired by Government; 

(~). ':Vhat reduction has there .been in Government anllual expenditure 'JlI 
. reguJslt,Joned property;.. . 

(d) .whether ~ny examination of req,uisiti0!led property has been carried .out 
by bociIes estabhshed for the purpose lD vanous centres and, if so, whlJt 1IQ11 
been th~ l'ellult; and 

(to) whether any non-officials are now being usociated witll such bodies? 
JIr. G. B. BIaIlJ&: <a) Number releued aince laat session: Buildings 401, 

,Landa 4:56. 
(b) Unfortunately not. Sir. Factors still limiting derequisition I'..re the dia-

;poeal of aurplua ator88. and the determination of the atrength and location of 
~the Post-War Armed Foroea. 

(c) Reduction in a.nnual up8nditure from 1at January 194:5 to Slat Decem-
ber 1946 is: Buildings-Re. 2 crores 14 lakhs; Lands-Re, 1 crore 92 lakhd, 

(d) Yea, Sir; in the cue of Bombay and Calcutta, Standing Quarterin~ 
Boarda have been in existence for approximately three years. . 

These Boarda have etfected a apeeding up of derequiaitioning. It haa now 
'been decided to establish Advisory Boarda at ~e following atations: Bombay, 
·Calcuita. Delhi. Dibrugarh and Chittagong. 

(e) Yea. Sir. 
mo. O. P. LaWlOlL: Can the Honourable Member inform the House the 

,percentage of requisitioned property which haa now been returned to ita owners? 
Mr. G. S. Bhall&: I am afraid I have not got the information here, Sir. 
Mr. O. P. Law .. : M .. y I also ask the Honourable Member as to what ia 

·the actual amount which ia now payable as rent for requisitioned property, in 
,t.oMI? 

Mr. G. S. BhalJ&: The annual rent payable on S1st December 1946 was: 
'I"or buildings-Rs. 54 lakhs; and .[or lands-Rs. 281 lakhs, 

Kr. O. P. LaWlOD: Does the term 'land' include certain immoveable pro-
perty on that land? 

Mr. G. B. Bhalla: I think. Sir, land includes the structures which ~ 
created on that. land. 

Mr. O. P. LaWlOD: One more quelltion. Will the Honourable Member be 
kin~ enough to indicate at some future date the percentage of dcrequilllitioning 
that .has taken place? On previous occasiona the figure has been given as a 
percen. ud it will assiat the House if the percentage is given thiS time also, 

Mr. G. II. BIl&iJ&: f shall do so with great pleasure if the Honourable Mem-
iler puts down a question to that effect. . 



S'l'Alm~lI Qt;~S·l'.iUN IS AND ANSWKBS 1035 
SIIdar KaD&al SlDgh: With reference to the Honourable Member's reply 

to part (e) of the question, may I know how the non-officials are selected-
. whether they are selected by the Provincial Governments or by the Defence 
Department? . 

Mr. G. S. Bhalja: For the Bombay and Calcutta Boards, two Honourable 
MelI,tJcrs from this House aud mil< Honourable Melllber from the Council of 
State have btlen appointed on the Boards. In addition to these Honourable 
MeIlIhcrs, It lJou-ofiicial nominated b~' the Provincial Government Illso sits on 
·tlach Board. 

Dr. Z1& Uddin Ahmad.: May I know whether the amount reoeived for the 
dertJquisit.ioneci (and is credited in the a.ccountH of the Government of India, 
and ir j;() whet.her it is eredited to Gtmera.l Hevellues or to the Qcc·ounts of the 
Defence Dt'purt.went? 

Mr. G. S. Bhalla: This is a· matter concerning accounting. I am afraid I 
must ask for notice of that question. 

Dr. Zia Uddin Abmad: Is it entered somewhere:' 
Ill. G. S. BhalJa: Of course it is. 
Dr. Zia Uddin Ahmad: Under Defence Department or General Revenues? 
Ill. G. S. BhalJa: It is credited to the Government of India; I cannot 68y 

under whieq head. 
L&Ia De$blDdhu Gupta: Is it a fact that no proposabl for I;lerequisitioning 

-.the property have 80 far been placed before the Derequisitioning Board in Delbi? 
Ill. G. S. BhalJa: Tpe other day 1 stated on the ilO()l' of this Houlle that f;J1e 

President of the Delhi Requisitioning Board is the lIonourabIe ibe Secretary 
of the Works, Mines and Power Department, and I suggest that the Honourabl.8 
Member should put his qoestion to him. 

QUALIFIOATIONS FOB TlIlIl POSTS OF HINDUSTANI TRANSLATORS AND ANNOUNODS 
IN THE DEPARTMENT Oll' INFOBlIU.TION AND BROADCASTING 

51&. ·Pandlt Sri Krtshna Dutt Paliwal: Will the Honourable Member for 
] dormation ann Broadcasting please stBte: 

(ll.) whether Government propose to make the proficitmcy examination in 
Hinrli IUld Urdu or some other equivalent examination compulsory for qualifying 
for t·he posts of Hindustuni translators Wld IlWlouncers in that Department; and 

(b) whether the member!! of the Selection Board themselves possess good 
knowJe({~fl of Hindi and Urdu. and. if RO. what m'e their qU8.lifications as regards 
hoth th(>,,(~ lAnguagE's? 

The Hono1U'able Sarcl&r Vallabhbhai PateI-: (It) The lilngurtge voJiey of AU 
India. Radio is under consideration of Government and an announcement will be 
made shortly. The point raisea by the ·Hon~urable Member arise .. in .connec-
tion with one of the I'ecommendations under consideration. 

(b) ThC're is 110 fllIch Selection Boord 8.1111 the rest of' the question doeR Dot, 
t,herefore. urise. 

Dr. Zia UdcUn Ahmad: May I know whether the Honourable Member baa 
consulted the Standing Committee of the House connected with the Radio 
Department? . 

The Honourable Sardar VaIlabb.bhal Patel: The proposals bave been oir-
(mIsted to the Provinces for their opinion. 

Dr. Zia Uddin Ahmad.: Not to the Standing Committee of the House &p-
pointe4 for this purpose? May I ask whether the Honourable Member eonsulta 
the Committee of the House? • 

fti IlCJIlOUrable SU'dar VaIlabhbhai Patel: A Standing Committe~ was ap-
pointed a.nd tlIat WRI! consulted. Their opinionl were received aad on thai, . 
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draft proposals were framed. They have been circulated to the provinces for 
opinion. . 

B&jl Abdu Sattar Ball IIhaq Seth: The question is whether the Honour-
able Member will conRult the Standing Advisory Committee of this House 
before arriving at a final decision? 

'!'he Bonourable Bardar VaIlabhbbl Patel: I do not think 80. The proposals 
have been sent to- all the provinces for consideration now. 

Ball Abdua Sattar Ball IIhaq Seth: When the opinions of the provinces' 
have been received and before making final decision, will the Honourable Mem-
ber consult the Standing Advisory Committee of this House? 

The Honourable Sardar Vallabhbhai Patel: There is no Buch intention at 
present. 

:Mr. Ah:aed B. B. "der: May I know the reasons why there is no such 
intention? What is the object of having this Committee of the House? 

:Mr. President: The Honourable Member is entering into 'an argument. 
Mr. Ahmed E. H. Ider: May I know the reasons why the Honourable Mem-

ber does not propose to consult this Committee? 
'!'he Bonourable Bardar V&llabhbhal Patel: I do not think that questions of 

details are placed before the Committee for consideration. 
Dr. Z1a Uddin Ahmad: The Honourable Member has taken the Standing 

Committee of tpe House into confidence in connection with the proposed legis-
lation, which is very highly appreciated. Will he not do the same in connec-
tion with this question? 

"l'he Bonourable Bardar V&llabltbhal Patel: I cannot follow the question. 
PLAOlII OJ' Hnmi AIm URDU IN ALL-INDlA lUDIO 

519. ·pandlt Srt Krishna Dutt Paliwal: Will the Honourable Member for 
IDformation and Broadcasting please ~tatt': 

(11) whether 'Government propose to trent Hinni BDd Urdu on the same 
footing as other Indian languages in the All India Rudio; Rnd 

(b) whp.ther Government propose to assign thE'se languages their rightful 
pIac.! according to the number of people 8peRking them? 

The Bonourable Bardar Vallabhbhal Patel: (a) and (b). As I have .alread1 
said the language policy of All India nadio is under consideration of Gdvem· 
ment and an announcement will be made shortly. 

Bardar Mangal Biligh: With reference to part (a) may I know whether the 
distinction between Urdu and Hindi will not be recognised but instead a com-
mon language will he evolved and both of them will be treated as one? 

"!'he Bonourable Bardar VaIlabhbhal Patel: I cannot give any information 
because the proposal~ are under the consideration of Government. 
SoABOITY OF DIUNKING WATER IN VlLLA.GES IN DELHI AND A.nd:ER·MERWABA 

620. ·Pandit Sri Xrishna Dutt Paliwal: Will the Secretary of the Health 
Department plc:lSe statt': 

(0) whether Government are a·ware that there is great scarcity of rlrinking 
water in hundreds of villages in the ProvincE'S of Delhi and Ajmer.l\ferwara, 
spt'cially for the. scheduled castes pE'ople; .and 

(b) t.he stepp Government hove taken or propose to take to remove this 
hardship? , . 

1Ir. B. B. Y. OullD&m: (a) It is reported that there is no soarcity of'drinking 
water in the villages in Ajmer.M&rWara. In the rural areas of Delhi there is a 
general scarcity of drinking water but information rega.rdi1lg any special diIl-
eulties of the scheduled caste) is not available. 
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(b) A Icheme for the improvement of enlting weIll and the linking of new 

wells in the rural areas of Delhi Province haa been sanctioned. It is proposed 
Jo .pend rupeel one lakh during 1947-48 on 200 wells which will be open to aU 
villagl·rs irrespectIve of theU' caste or creed. 

Lala Delhb&Ddhu Gupta: May I know whether the scheme referred to iI 
part of the post-war reconstruction scheme prepared for Delhi? 

Mr. S. H. Y. OulsDam: Yea, Sir .. 
Lala Deshbancihu Gupta: May I know if the post-"'ar reconstruction plan 

i. ready and will be published for public information? 
Mr. S. H.Y. Oul8l1am: I do not think that arises out of the question bu. 

various iiChemes have been sanctioned and they will be made public in due 
course. 

Lala Deshbandhu Gupta: Is the Honourable Member aware of the strong 
feeling in Delhi that the post-war reconstruction scheme prepared for Delhi has 
not been publtsh(·d so far and public opinion has not been invited 011 it? 

Mr. S. H. Y. Oulsnam: I think many of the post-war development schemes 
have been made public by the Chief Commissioner. 

Pandit Sri KrI8lma Dutt Pallwal: What" is the source of the ~port received 
by the Oowmment that there is no scarcity of 'water in Ajmer-Merwul':l? 

Kr S. H. Y. Oulsnam: The Chief Commissioner. 
Lala Dellhb&nclhu Gupta: What il the reaaon for not publishing the whole 

scheme of post-war reconstruction? 
Mr. S. B. Y. Oulsnam: The reason is that it is not yet quite complete. 
Lala Deahbanclhu Gupta: May I know how long will it take to be completed" 
Mr. S. H. Y. Oul8l1am: I cannot aay. 
621. *[Withdrawn.] 

REMOVAL OF RESTBIOTIONS OF PASSPORTS AND VISAS 

622. *lIIl. Ahmed B. K. Jaffer: Will the Honourable the Home Member be 
pleased to qtate: 

. (8)· whether Government proposE' to remove the formality of passports and 
visa!! betweell India, Iran,Chinn, Iraq, Afghanistan, Burma Ilnd c<>ulItries in 
the Middl(~ East; if not, why not; 'Iii 

(b) whether Government ure awarE' that Great BritRin, !<'rance Rnd other 
countries lire seriously considering the advisability of removing restrictions on 
travel between those couutries and Holland, Belgium, Switzerland, U.S.A., 
etc.; Rlld 

(e) whp.t.her Government propose to make a statement on this subject? 
The Bonourable Sardar Vallabhbhal Patel: (a) and (c). The whole question 

of passports and frontier formalities will shortly be considered by a conference 
of experts due to be held in Geneva in March next, under the auspices of the 
United Nations Economic and Social Council. The Government of India will 
review their poliCI in the matter, in the light of the recommendations of that 
conference. 

(b) Governme.ti have no information beyond the report which appeared in 
the Press that the requirement of Visas for travel between the United Kingdom 
and }'rance has been abolished. 

CoNvICTION OJ!' JAPANESE FOR CIm.n!:s AGJNST INDIAN NATIONAL!'! 

6ta. -Mr. Ahmed B. H • .Jafter: (a) Will the Secretary of thl! DefenC'e De-
partmf'!nt' please lay· on the table of the ~OUlle s st:rlement giving the- numier 
of Japanese tried and convicted to date for crimes and atrocities against Indian 
NatioIiala in various parts during the war and the nature of those atrocities 7 
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(b) How many Ja.punese 8J'e at pl'e~ent under Rrrest awaiting trilll for crime:> 

and atllll'ities against Indian NutionaJs during the War? 
Mr. G. S. Bhalja: (a) 856. 
De~il8 of the particular crimes committed by these 'Pf'N1Ons are Dot readily 

available. It can however be stated generally tha.t they were found ~ty of 
violation of the laws and usages of war. .. 

(b) Thirty-eight. 
Lmrr.A.TION ON NOTE CmoULATION. 

04. ·Kr. Ahmed E. H. Ja.fter: (a) Will the Honourable the Finance Mem-
ber please stat,~ the present extent of note circulation? 

(b) What iR the pre!lent rate of incrtlase of note circulation per ann1un .ince 
1940 to daw? 

(c) Do Government contemplate to limit to ';lome extent the note circulation? 
(cl) Haye Government received recentl" u memorandum by Bankers in thiR 

behalf? . . . 
The Honourable Mr. Liaquat All Khan: (a) Total noteR is''Iued as on the 14th 

February, 1947, amounted to Rs. 12,57,22,81,000. 
(b) The rate of increase in the average note circulation per annum since' 

194.0 to date. expressed as a percentage of the preceding year'. average eiroula-
tion figure, is as follows:-

1940 
19'1 
1942 
1943 
1944 
1945 
1946 

(c) NQ, Sir. 
(d) No, Sir. 

+!1'3% 
+14'5% 
+71'3% 
+60.'" 
+29% 
+21'9% 
+8'3% 

Dr. Zla Uddin Ahmad: May I know whether one rupee notes are allo in-
cluded in these figures? 

'!'he Honourable Mr. Ltaquat AliKhan: No, Sir. 
CoMPLAINTS AGAINST BBOADCABT OJ!' NEWS AND VIJIlWS OF INDIAN AFJ'.A.IB8 BY 

ALL-INDIA RADIO 
125. "Mr. Ahmed E. H. J&fter: Will the Honourable Member for Informa-

tion und Broadcasting be pleased to state: 
(a) whether Government have received any complaints recently in connect.ion 

with the nllJl1ntlr in which news and views of Indian affairs are transm.tted 
Abroad bv the All-India Radio; and 

(b) whethet· Government are aware of the gent-rat disl'ontent in the country 
over the WRy in which nt'WR of a politiclI.l complexion is broadcast abrood? 

'!'he Honourable Bardar VaUabllbhal Patel: (a) and (bl. No. 
Jlr. Ahmed E. H. Ja.fIer: May I ask whether the Government will consider 

the question of creating an autonomous corporation on the lin@s of the B. B. C. 
so that the All India Radio can be run independently and without interference? 

'!'he Honourable Sardar Vallabhbhal Patel: There is no such proposal under 
the consideration of Government at present. 

( 81t. W •. V. Ga4gIl: Is it s. faot that even the B. B. C. is 8OOused. of parti-
sanship? 

'!'he Honourable Sardar Vauabhbhal Pawl: All broadcal~ng atatiolUl are 
always criticised by one party or the other. 
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Dr. ZIa Uddla Ahmad: With reference to part (a), the Honourable Mem-

ber said 'No'. Mr. Jaffer is himself a complainant. 
'!'he HODOurable Sardar V&Ilabhbhal Patel: I have had no specific (lom-

plainta from Mr. JaBer. 
Mr • .Ahmed •• E. Ider: One of the members of the Standing Committee 

of this department submitted certain complaints to the, Honourable Member'. 
depl£rtment for enquiry, May I know what haR happend to that? 

'!'he Honourable Sardar VaIl&bhbhai Patel: I have received 110 such 
com .. lainta. 

REQUIS!TIONING BY THE AB~Y OJ' BUILDINGS. A:!irn BUNGALOWS IN BoMttA.Y C!TY 
526. ·Mr. Ahmed B. JI. latler: (8) 'Viii the Secretar~· of the Defence De-

partment be pleased to state the number of buildings, bungalows and Sats 
requisitioned by the Army in the city of Bombay during the period of the war? 

(b) How many of these have been derequisitioned since the lermination of 
the hostilities? Wll1~t are the llames of properties so derequisitioned lInd where 
are they situated? 

(c) How many of them Ilre going to be de·requisitioned ill tlw quarter unding 
March 1947 and the second quarter ending June 1947 and what are their names 
and where are they situated? 

Mr. Q. S. Bhalja: (a) 265. 
(b) 206. Details regarding the situation and names of these properties are 

being collected and will be laid on the table of the House in due course. 
(0) It is anticipated 'that twelve properties will be released during the 

quarter ending March 1947 and nine during the quartar ending June 1947. 
Details regardinA these properties are being obtained and will be placed on the 
table of the Houee in due course. • 

Mr • .Ahmed B. H. ,lder: Will the, property which is derequieitioned b~ 
given back to its owners or those tenants who were formerly in occupation of 
t,hem when they were requisitioned by Government? 

Mr. Q. S. Bhalja: I'roperties which are derequisitioned by the Defence n~· 
partment will be returned to the original persons from whom they were taken 
possession of. • 
Jt~MPLOYMIINT OF OFFICERS OF ALL.INDIA ADMINISTRATIVE SERVICEH BY PRoVlNOll8 

527. *Sardar .angal Slngh: Will the Honourable the Honlt' :(\fember Jllea!lP 
state: 

(a) what provinces have expressed their willinjltless to participate in the 
l'mployrnent of th!'l officer of thE:' All India Administrative Sf1rvice recruited 
and trained by the Central Government; and 

(b) whether it is open to the partic;pnt.ing province~ t,o opt out of tht" 
arrll.llgement whenever tl\(~y feel like doing so? 

The Honourable Sardar Vallabhbhal Patel: (a) All Provinces except R~ngal, 
the Punjab and Sind have agreed to p8rlicipate in an All-Indio. Administrative 
Service. 

(b) The arrangement has bet'n arrived at by mutual agreement and can be 
terminated in the same manner. 

Bardar KaDgal Singh: May I know whether the Indian States will allO parti-
cipate in this arrangement? 

ft.. Honourable Sardar Vallabb.bhal Patel: No, Bir. 
Sarda.f IIa.IIpl Smah: May I know whether the inhabitants of the Bta's 

will be eligible for appointment to these posts? _ 
The Honourable Sardar Vallabhbhai Patel: I cannot say at prt·sent. It will 

depend upon t,he constitution which will be framed l>y the Constituent Assembly. 



l~ LlIl(lHILA'I'IW ASBBMBL'Y l~TB FBB. IM7 
Ilft'BODU'Ol'ION OF VlDBNAOULABS AS MmDIUII 01' INSTRUCTION IN DaGB •• COLL __ 

628. *lIIr. lIIadandhari Singh: Will the Honourable Member for Education 
be pleased to state: 

(a) the names of Universities where Vernaculars have been introduced .. 
medium of instruction in Degree College; 

(b) the names of Universities who are contemplating to introduce vemacuJan 
as medium of instruction in Degree College; and _ 

(c) whether there is any University which has not yet done any thing ~ 
introduce vernaculars as ~e medium of instruction in Degree Colleges; if . .0, 
the reasons therefor? 
(~.,) "I.-ti,~ ";-""';'/1 £6J'l...ta-: lr)-('~ ,,';J ,.W',.,' liJ,.- Jw,;T 
U:; u+f' ~ ... 4'~ 1.. L,Jt6L""';ti u"""" -d..s", ," ~ ~~ 1.. cJ~; ,.,~ 
J C,J- U'" ~ L.",4i.' ~ ,.! utA ~ )+i. ~ ,s '-.!JJf u; ~,.) 
.,~ -~ .. ..!tiI,.,t- J·tti 1.. LJt.L.".,i,.r ~ 4! I:Tt- IS ~ .. ~~ ; ~"r., 
",.J 4! ~ J ,,.,., d.... ~'t+- ..!. U"f U -A I.P t..s l:J'ftf ~ ..J ,JL.".;" p..tJ 

~ ~ ;-..IS - ..sf - j4f - j4f"f -..r - iJ"'lf -..sf -,f - ..sf,s ~ ", 
U"f IS A ,,; I.tJ 1:J'6f ~ ..J ..J-)tfiti "..cU - A l.,.J ,s ~ ~,z-;' uT 
Uf_ ~ ~~" 1.. 'a.,~, ,,' "..cu ,s ~lt; ,.l~~ ~ 4-,.. ..L 
., IS ,.! I.P t..s I:J'-ftf ~ J J-)tIi,.r ~ - A '+',s,,'-4,.b' ~,LJ' 
~ ;-..IS ,.~", """,.i.,...,z.;' J U""''' ,,' ~'I.... ~,T 4! ~J ',.,.V d.... !.T."t+-
I 1:J4; J'L~,~, JJ 1.. (Nonla.ngua.ge Subjects) ~+- tt'4,t.4J&JJ 
~ 4! ~,I,;j ..rf " ..;-,";,.r ,,.ru c~ u-' -A d', ..L,s )l,,:~' f6W I.a.t~ 
..J I:J'-ftf utl ~4 I,! -A ~ ; ~ ~)~, £l.02~~,s )\.a.b.',s ~~j ,ol.j ", 
,;sa ~; ,,' A ~),s ,l:t, t!r X .J,.t- U'" ~T I.!,...\.,~ J~ IS A ~ 
U A ',-'1 rtl-~ J U"'lJ..t ~".,i,.r ,oWl -It! ~'I..,. .Y, ..} uL.,,aJ,.r 
)"'~, .rs,.w' ~i J"I!~ )~ ,s ~~j ~ IS A 4J l.\f Ur.i.i ~ U"Y- II,~~ ...... ..f 
I.rJJ' ~i ~,~ ~f u'-f A ..jj ~t~f ~ Jfr U'" =l.r ~ -.J ~ ItS' 
LJt6L.)~,.r IS ~ ~) ,s ~ x ~ U"f ~ ,,' A";,s U'" ":s\A )'t,t» Lm 
U'" Q'\,j..i.~ ~ll ,-'I d-~ UJ u'-tr+ .ja<J~" '--'-4' .:J u'~W ~I..t,.. »r 

-~~ ..} JUTt ~{~ J u5tlt-t ,.J i.. J..t.-

The Bono~rable lIaulana Abul '~am Azad.: (lI.) to (c). -The Osmnnia' 
University, Hyderabnd (Deccan) has adopted Urdu Os the medium of instruc-
tion. The Government of India have no official information in resp~ct of other 
Indian Universitics hut it has been reported that the Lucknow Universit,Y has 
introduced Hindi and Urdu as medium of instruction for B.A., 13,bC.. and 
Lt... n .. r.!nssps from July Hl46 and thp. Nagpur University hRR l1ermitteCl from 
1945 the introduction of Indian Languages in the Central Provinces ItS media 

_ of·' instruction in the Colleges in Nagpore and Wardha. It is also report,ed that 
Patna UniVErsity has decided to introduce Hindustani as medium of instruct,ion 
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for non-language subjects at Intermediate and Hachelor s~es o~ F~ult1 of 

-Arts, Science and Commerce from July 1947 and N.agpur .Umvt'fi;1ty has 
decided to introduce Hindi Urdu and Marathi as medium of mstructlon from 
July 1947. It is also repo;ted that the Bengal Govemme.nt is ~nsideri~g t~ 
advisability of introducing the mother tongue os the medIUm of In9truo~lon m 
the University, and the Calcutta Yniversity has beer! requested by the Govern-
m(nt to communicate their views on the subjeot. Benares Hindu Unh!eraity 
haa proposed a I5-year plan for introducing Hindi as the medium of instt;Uction. 
The Government of India have been fully alive to the importance of the issue 
raised in the question Bnd I propose to summon at an early date a Confaenoe 
of representatives of Univert'!ities and the Provincial Governments to surv~y the. 
whole, position. 

,~,t u..w J ,L'J.f ~ ~'''' >+- f~ t.s : ~ ~ ~ d' 
t..e,oi r' J"tL.,~~' l.\S A JLu" j-)tItiti Lot'" U3 u''f'to IS ~fA,J 

r A ttS' "' ,.,.,1 1. .Lilt ,.w 
LIla Delhbuulhu Gupta: Will the Honourable Member please state, 80 

far 88 the Delhi University is concerned, whether it has taken into considuratioJl 
the question of making Hindustani 8S the medium of education? 

'!'he Honourable Kaula.na. Abul Kalam And: The Governm£l1t OOs no 
information about it. 

&J.t,mJ "+# ~.J-1... U'" ~14 >+- ~,;1!.,s : ~ ~ Jit4~ d' 
r AS,,.,s 

Lala Delhbandhu Gupta: Will the Honourable Member make a· ml>ve in 
this connection 11 

loS .! t.s )f:} t..H 1. >+- Jw,;i ,L ~ 1oS!~ : ~f;j ,.ISJf~' r3',.. ~,.,f 
-.!."+ ~1l ~ .J-1... ~ ~,.N" U"..lf loS .! ,;. ~; ~ ~ 

The Honourable lIIaulana Abul Kalam 'Azad: AB l' have already told the 
Honourable Member that it is under consideration to call a conference in this 
connection. 

Dr. Zia Uddin .Ahmad: Is the Honoumble Member aware of the fact t.llat 
the United Provinces Govemment invited 0 Oommittee to consider this qu(',stion 
but that Committre never met and it was postponed at the 18st minute? 

The Honourable Kaulana Abul KaJam. And: In any . Cllse, t.he question 
should not he asked from me. 

CqNDITIONS OJ' BnVlOlD FOB ENGINEBBS IN Ar,L-TtroIA RADIO AND OTHlllB 
-Du~ • 

529, ·Srt N. Na.rayanamurthi: WiIJ' t,h(; Honourl\bl(' :\felll},pr for Inform-
stioH and Bro~dna.stiug be pleased to "tate. 
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(a) whether Government are aware of the fact that there is diJIerence betw~n 

the conditions of service for Engineers iu All-India Hadio and in other IlIJled 
Departments employing engineers with similar qualifications; 

(b) whether Governrilent are further aWare that the EngiIieers of All India 
Uadio ar~ not ullowed to leave the Department aud go to some other 1 lepart-
ment on better prospects and iemuueratioD; . 

(c) the number of Engineers from All India l\adio who have asked for per-
mission to apply for jobs outside after the end of the war; 

(d) the number or einployees who have been allowed to go outsid" fill sHeh 
jobs; and 

(e) in view of the dissatisfaction prevalent amo~g the EngineerinB staff. of 
the All India Radio, wba.t steps Government of India propose to take to b~ 
tho service conditiollS of this section at par with those of the other uilled . 
Departments? 

The BOIlourable Sardar Vallabhbhai P&tel: tal 'rhere lU'e no allied depart-
ments of the All-India Rudio and in the absence of any spEcific mentioll of the 
Departmentg the Honoumble Member h~ in mind, I regret 1 lUll unable to 
furnish the iufoJ'lll!lLion nsked for. . 

(b), (0) and (d). Relltrietions all the transfer of services {l'OIIlOlll::, d~rart
Ulent to another were pluced dlll'illg the war but 156 membel's of the EUl)lIleer-
ing staff of the All-India Radio haw !;ince applied for po~ts in ot,her OffiCl sand 
these applicutious have been forwllJ·ded. The question· f)! placing "estrictions 
on their transfer to other offices has not 6.risen liS none hus OO( n selcett'd ,,0 fllr 
for appointment. ,When such questioD does urise, each applicatlOlI will lw 
eOllsidered all itt! merits in the light of departmental rules. . 

(t:) As the Honourable Member is aware, the whole questioll of condit.iouh 
of service of Centrlll Government employees is uucler the eonsich·rp.tiOIl lJi till 
.Pay Commission and their recommendation .... lllu~t be u.\\'llited. 

Shrl D. P. ltarmarkar: Is it not a fact that in the ca-ile of thOSl~ engillllJrS 
who applied for II trausfer to Oth61' De]>artmen1Al the Government 01 IDdiu 
have intimllted to tlll1 Federal Public Servicl' COllunist'ioll that onlv u. few 
limited nurllh£l's will he n vliilnhle lind even tlwv will be Rei. Jted in some other 
~y? . 

'!'he Bonour&ble Sardar VaUabhbh&1 Patel: I have no inforlllation 01, the 
subject but T ",iII lIInkfl 1m in4\Jir~'. . 

Sri B. NarayanamurLhl: Will tilt HUlllJlIIKl/le Mcmuel' muke the ,;alaI''y Ilnd 
pay of the ellgilleers employed ill the All-Judill' Uudio stl1nd lit pur with tht' 
pay of the engil1ee1'S of similar qUHlitieatioll~ eruployed in ullied depurt.m~nti> 
like the Civil Aviation Directorate since tha.t it'! thl' rellson why as n'i1Il~ "", 156 
enginet·rs hovtCI upplied for other departments? Will the Honourable Member 
be pleased to Flet' thnt. n !lcnlc of pu~ is thetl for the employees of tht' All-India 
Radio so as to bring it uniformly Oil pllr with the pay of similar Enllilleers in 
9n allied depart,u1ent like the Civil A viA-tion Dirpctorn.t.e? 

The BOII.OW'&ble Sardar V&1labhbhil Patel: A~ I haw said, when the Pay 
Commissi011'S rE-port is received bv UR, efforts will be made to equalise the 
conditions. . 

Shn Kohan La1 Saksf'na: Will the Hf'!loJlrllble Member e,:msiciel' tlw fact 
that if any restrictions have bt'en "lacpil on the applications whieh ho.v(~ been 
for"nrr],.d to th~ Jit'(lprni Pllh1i(' S( rviet'. Cmnmi)<Rion. they will hc relJ,oved'! 
r mlly tell him t·hllt the ARsistant, Director. while forwa.l'ding the npplil!:IticlII'I. 
1ms fllggetlted that not mon, thAn five shOl}ld be selected. 
• The BOIIOurable Swar Vallabhbhat Patel: r hnve already said that ull the 
1M} appJieations have been forwarded. So ftn· no Itpplication has been sa,netion-
f·iI. If any application is sanctioned. tIl(' <'!ASE' ,,-ill ·be consideretl on merits . ., 
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IUIrl Kohan Lal Saa8ll&: Hut tOe Assistant DllEIctor has informed the 

Federal .1Jublic l:iervicE Commission that not wore than' five wen shoula be 
~tllected because tht! Department canllot spare more than tive. '£llat chluse 
bhould be withdrliWll, otherwise they will not have a fair chance. 

The HODOurable Sa.rdar Vallabhbhai Patel: I have no knowledgt: of the 
circular. but 1 will make inquiries. 

Sl\, H. V. GadIll: Is it nut ill the highest interests of the Government that 
there shuuld be a syt;tem of transfer from one Dep8l'tment to another? 

The Honourable Sardar Vallabhbhai Patel: All lll€mbet'R are free to go to 
any department tl1ey like. . 

Sir OowlSjee Jeha.ngir: 18 there lin.y difficulty in the recruitment. of thesE! 
f.'ugineers for this particular Dep.artment? 

The Honourable Sardar Va.11abhbhai Patel: No, Sir. 
Shrl D. P. Jtarmarkar: With referf'nce to the reply ~ part (d) of the 

question. ma.y I ask whether it is proposed to create bett£r prospects for these 
engineers by making it pusl'ible for them to be promoted Illi Stut.iou Diructorlol 
also if they have the necessary qualification for that post? 

The BCIIlourable Sardar Vallabhbhat Patel: As I said. all these questions can' 
he considered after t.he Pay Commission's report has been rllceivp,d Rnd their 
recommendationll fire considered. 

INDIAN (1nrJ:CER.~' IN Al'IIBD FORCES 

~680. *111'. Ahmed B. B. Jafter: (n) Will the Secretary of the Defence De-
partment please state what is the total number of officers (Indians) in the 
Anned Forces in the following categoriE's? 

{Il Royal Indian Navy-

Brit.iHh Officer>; Ratings 
Jndian~-

HinduR Oflloer!! RatingA 
MUAlim.. Offi"~rs Ratio,s 
SikhA Oftl .. ers Ratings 
Other ")aFiRe,, OffiOflrs Ratingl! 

(b) How man.r hold senior ranks amongst the Indians in the folloWing com-
llluniflies: Muslims, Hindus, Sikhs, and other classes? 

(c) What steps have been taken to encourage more "Muslims" to oome· 
forward to join the Royal Indian Navy? 

• Mr. G. S. Bhalja: (0) Rnd (b). A Rtatement is plRced Oil the table of the 
Hoo~. ' 

(c) The recruitment to the R.I.N. is on an All-India a.hd non-communal 
basis and, thprefure, no specilll steps R!'e taken to encrmrage any part,icalar 
community ~o eOllle forward to join the Rl.N. in larger numbers. 

8tafement 

(a) Lilt 01 Britiijh and Indian per_el in the R. I. N.-

Britieh-
R. I. N~ regular 
R. I. N. reAervo 
R. N.,n loan to R. I. N. 

Ofticers 

165 
122 
28 

Ratings 

Nil 
Nil 

8 
• 

tAnner to this quest,ion laid on the table. !.he quettioner haTing e][haDlted hie quota. 
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IDdiaD- Oftioer8 BatiDga 

B. I. N. resuJar 8M 10.'U 

B. L N. reaerve" 610 
HiDdUB 296 3,838 

JlurJim • 179 4.3'1 
Sikh 39 176 
Others. 360 2,01111 

Total ." 10,.12 

(b) Breakdown b)' oommunitiea of oftloera holdiq HDior raulu in the B. I. N.-
Number of ofllcen 

holdin, the rank 
of Lt.·Commander 

or above 

HiDdu 
lIuaJim 

8i1da • 
OLl •• n 

T~ 

81 

10 
6 

II 

73 

.&.OIDT MOlroJID'l'8 AND TBIaLBs AT AmOLI AND PATTADlUL m BUAPUB J>raD,ICT 
. . 

a81. "Shrl D. P. JtanDarkar: Will the Honourable Member for Education 
be pleased to .tate: 

(a) the numbet of ancient temples at (i) Aiholi,. and (ii) Pattadkal in the· 
Bijapur District? 

(b) whether Government are aw~ that these monuments are of importance' 
hom the point of view of History and Art; 

(c) whether Government are a.ware that these temples are not well looked 
after by the ArchlBOlogical Department; 

(d) the number of care-takers on the spot in charge of these monument.; 
(e) whether it is a fact that there are no good roads from the nearest Bail-

way Station to these places; and' 
(f) the steps Govtll'nment propose to take to keep these Illonwnents in order 

and make them easily acceBBible to the visiting public? 

~ 1.tJ"'- ...IJj J ~~ .UX i. ~,." (.:J) : .,rji ,wr,.,r UlI,.. J+.!,.;i 
-~ J JS;)~ "r. 

--u~ lsi) 
c: 

.J.,.. as, ~l... rf uti",...,,; ~,~ ArcJueologi~ ~ lr> 
-~ ~,~ " ~ ,:J¥ =",.. J ~,.. J C,-" ~ 



STABBBD QUBSTIONS AND ANSWERS 

L ~ ,,' ~ ~~, .s-Il; ,Il JJ i. ~,s Jl.t! £t'.rll ~ d,., (J> 
~'JJ 

.J. d &.J~Il W J ~'" jtr:J,')i J ~) ~)Il .J &:Jr}l- lsi> 
~~ ~'Xl, ~ ~ \,,~ ..:: ~') ~ JJ i. ~ .J LJ)"""" 

-~ X ~} &.J)",... L)6II X ~} J 
".., ~ ~)'+..J~,.. C~ &,JP.' I.:o"'f'l"; U,/Il'-i. d'x ,Il J (u.tJ) 
"it} U.~""" ~b...sft" I"'-i.},,' ~" i, ~tri UJ utA, 
~ WtJ ~ '''' ~, " Ut'+-l ~'X ~ ~ ~ ~ .""'" 

, - .t'l.:t- l.!J 

IM5 

ft, HCIIlOlIlable 1la1llaDa Ab11l Ea1&m AIad: (a) The nuriiber ul au(.~i 
temple. at (i) Aiholi, is sixty and at <ii) Pattadkal, ten. 

(b) Yes. 
(0) No. Such repairs na are necejs&ry in the light of archleO]C?glcill J"E-qui1-e. 

menta, are carried out to these temples from timtl to time. 
(el) Two care-takets are employed at Aiholi and one at Pattadkal. 
(e) Maintenance of roads is the responsibility of the Provincial Go~crnm .. nt. 

The approach pothM to these monuments belong to private owners of the laDd 
on which they Are situated. 

(f) The monuments are being kept in good repair but to make thp,m Inore 
acceasible than they are at present, would require acquisition of vast areas of 
private land. 

Ihrl D. P. Earmarkar: With reference to answer to part (f) of the q\lr~tion, 
ma.y I ask whether the Honollrable Member is aware that in spite ,,1 th" care 
that has been taken or perhaps on Rccount of the care t,hat has been t.aken 
many of the temples are dilapidating filstly? 

,.t;I- ~ ~ ~b ~, ~ ~u.' ..J ~),t : o),;T ,.W',.,' U,,.. J+,!,.:T 
- J.ftI~ ..J w~ ..J ,-",' Jb. 

The HODourable Jlaulana Abut Kalam And: Gover~ment. is not awtm., of 
liIuch a sta.te. In a.ny case. it will be investigated. 

Ihrl D. P. Karmarkar: Is the 'Ffonoul"able Mpmher aware that theqe uU.nu-
menta belong to a type ,of archit.ecture which is peculiAr to the trnl~t Rnd' 
therefore they require special attention lit the hands of the Al'dlfl'n!ogi~1 
J)epa~ent? . 

-~,s ,,. X ,-",'~"t : 0)';' ,.!l.CJr,.,' \.ill,.. J+,!,.:T 

'l"h& Honourable Kaulana Abu! Kalam Azad: The Government will consider 
~ . . ' 

Mr. Ahmed 1:. H. laffer: Is the HcnoHrllhl .. Member Rware thnt in thil1 
very district of Bijapur and pnrticularly in Bi,iRpllr City itself there 111'1' FI-vt"ral 
mosqlh!S sndIdgahs where there are lll.t,rines near about with the result that 
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they cau'!e P. gre~t IlUiSHIlC(> to those ",he go there to pray? :Will hp take the 
trouhla to see that thfS~ IHtrine" lirE:' removed without delay? 

The Honourable lIaulana Abul Kalam Azad: Jnycstigatiolls will t·e instituterl 
in this connectioll. 

OammON OJ' NEWS BY THE ALL-INDI ... RADIO OJ'MR. SIDDlQ ALI KHAN's ADJOURN 
JOINT MOTION TN THE ASSEMBLY re IMPOSITION OF FINES, ETC., ON NANDmn 

TaIBES • 

•• *Syed Ghulam Bhik lfa1ran.: Will 'tht' HOllourabl(~ Member for In-
formation and Broadcasting please state: 

<al wh~ the All India Radio omitted to mention the adjournment motion 
tabled by Mr. 8iddiq Ali Khan about the imposition of punitive fine and the 
barbarous practice of taking hostages from the Nandhari tribe; in the night 
Bulletin of Srd February 1947 when the full summary of the day's proceedings 
of the Central LegislatIve Assembly was broadcast; and . 

(1)) why the All India Hadio in the above mentioned bulletin stated that aU 
the adjournment motions were either withdrawn or ruled out, and wbeth&r this 
summary of the day's proceedings was based on news Agency reports? 

The Boaourable Sardar Vallabhbha.t Patel: (a) The adjournment moHoJ\ 
was inch.ided ill tlw l.BO news hulletill on the Hrd February. ]947. It Wc1S not 
conllid£red llecet;JIIUI'y to rep~Rt it in the I!Y'.ming bulletins. 

(b) This was dut' to all oversight in summa.rising tllC proceedings. The 
proceedings V\'el'~ based 011 the reports of the All India Radio's Representative 
in t1.e Press Gallery of the J.egi!'llntive Assembly. 

Kr. Ahmed I:' B. l&IIer: Is it 1I0t thnt f) p.lI!. brondc!aFlt is more important 
than 1-80 p.m. nf'WfI broadcast? 

'!'be Honour30le &ardar Vallabhbhat Patel: As the MoLlOn Cor Adjournmer,t 
came befor'3 one 0 ·clock. it was broAdCAst, at the nrst available opportunity. 

Sardar Manglll Singh: How doeR the All India Radio ~E;t its nt:ws? I!! 
there any arrangt:'l1)ent with A.P.1. or Bny other naws ngenc~·? 

'l"hf! Bemourable Sarda:r Vallabhbhai Patel: It doeR not take, from A.P.I. 
alone. it gets Ilew~ from A.Jl other services also. 

li\. 5. V. Gadgn: Will it takt' from Members? 
Ba11 Abdua Sattar Hajl Ishaq Seth: With regard to part <a> who decides 

whether a. news item is important or not? T heard yesterday a npws item 
being repesy}d {Ollr timl's, unci. every' time the news wa.s repeated ill the SRme 
tenns. What is the critl'ri'm on which the import,A.nct' of a·ny news is deeidpd 
lind who decidf\s the !lame? 

fte Bonourable Sard&!' Vallabhbhat Patel: It is done by the Director. 
Kr. Ahmed 1:. B. Jafler: DoeR A.1.R. rely only on news agencies for its 

news? "'ill it blu' llf'Wl-I from any Honourable Membpr of this nOIl.Be or anr 
other source? If it dOSt' 110t take what are the reasons'? 

!'he Bonour&ble l&rdar V&llabilbhat Paiel: The All India Radio generally 
receiveS-news from news R.gencies or from the Reporters of the All India Radio 
in the Press gallery. 

Kr . .Ahmed •• B. "der: T [Lm not 1'E!ferring to the ne,,-s eontatned in 
the l>l"O~dingR of this House. SUPPORe there is an importRnt item of newlI 
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in the possession of an Honourable Member of this House and he wants it to 
be broaicast, will 'A.Ln. 8ccep~ such uews coming from that MembElr? 

The Honourable SardII' Vallabhbhai Patel: No, Sir. 

VAGRANT AsYLUM I'OB CJDNTBALLY ADlIIINISTBlUIlD ABBAS 
1583. ·lIt. G. B. DIDi: Will the ::;ecretary of the Health Department be 

pleased to state: 
(a) whether Government propose to consider the advisability of starting a 

vagrant asylum where street vagrants from the Centrally Administered Areas 
can be lodged and given vocational training in cottage industries, to enable 
them to earn their own livelihood and to prevent contagious diseases froiD 
spreading; . 

(b) the .number of beggars in the centrally administered areas; 
(c) whether Government propose to introduce ally legislation to stop 

begging? 
111'. S. B. Y. OulsDam: (a) As an experiment a Poor I louse is bt:mg eateb-

Hshed in Delhi with the object of reclaiming beggars. 
(b) The number of beggars in Delhi is estimated to be 'Ihout 1,400. Inform-

n.tion regarding other centrally administered areas is not ;I vltilable. 
(c) As flU' as the Governors' Provmcet: are concerned, the subject is for the 

I)ro"incial Govenunents to deal with. As l'egards the centrally administered 
areas begging is already an offence under the ll1unicipa.1 law and the Go\rem-
ment have no f.urther legislation under consideration. . . 

Ihrl IIohIollW Babeu: For how many inmates provision It1 beinR mad. in 
the Poor House? 

111'. I. B. Y. Oul&Dam: For three hundred. 
L&la Dellhbandhu Gupta: When will this Poor House begin to fUllc~.~? 
)fr. S. B. Y. OuJlDam: The buildin~ is almost complete. Owing to diffi~ulty 

in securing water supply ~nd electricit~· connectiontl and in making &uuitary 
8lT8ngements. it wiH not be possibll' to open it for 'another two mouths. 

Shrl Ilohaa Lal lakBaa: What is the procedure in ",electing the baggarR, 
hecause SOO beggars have to be selected out of 1,400? 

Mr. S. B. Y. OuJmam: The procedure will be that \vhen a person IS prose-
cu~d, the Magistrate will decide whether he shouJd be remanded to the Poor 
House. 

Srt V. QaqU'&ju: Will tbere be aoy parity in the selection of be~glll'8? 

(No answer.) 

ENGLISH AND Aln:B.ICAN HOSPlTALS IN INDIA 

1M. ..... S· ... 1ra lekhar IlD)'aI: Will the Secretary of the Health :De-
partment be pleased to state: 

(a) the number of American; English and other hospitals that came into 
existence in India during the war; 

(b) the number and nl!oture of those that are still existing; 
(c) the number and nature of those that have been taken over by either iihe 

Central or the PrOvincial Governments; and • 
(d) what has happened to the rest? 
.... I ••• Y. OullDam: (a.) to (d). A RtR.tement illl laid on t,h~ table of the 

Rouse. • 
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8tatem,n' 

Ca) Number of hoIpit.&la wbicb came into exiatence in India durin, the _I'-

(i) AmeriDAll l' 
iii) R. A. F. , 

(iii) Hotlpitals fOI" Brititlb and .lDdiaD troops. go 
~N~. 1 
(v) Temparar), Fielu hospitals accommodated. in tenta 116 

anei liablll to be DrOVe« t.%-lndia. 
(b) N wqber and natlll'8 of thOle hospitala st.ill in exiat.e.Dce in Ind~ 

W&~~ 2 
(ii) HOtlpit.W.tI 101' britibb and InC1ian troops • 27 

(c) Number and nature of tbolll that. bave been 9r are bein, tUa over by either Central 
or Pl'OviDcial GOVll'DIIlIDta, .-

(I) Amerill6n 13 
(ii) Hollpitllol for HritUb and Indian troops . 11 

(d) The rewaupng hOlpit&la bave ~n diapolld uf u follows: 
ti) &me buildings have reverted to previous owner,hip, •. g., acboola, boapitala and' 

other iDst.lt.ut.iolll. 
(ti) Some bave been ut.i1iaed by the Defence Defl&rt.meDt for other purpo .... 

RBQVlli1TlOlUNG Oll'LAND lfOK ~T.B.AL WIlUGLltS::I tsl'ATlOl,\/ l,\/EAB GVBGAON :rOll. TBlII 
'\ilLLA(JJJ;b OJ' l'tAllAbl'Uh AND .Ls1..uu>VK 

636. *Pandit Jlukut lIih&riLal Bbargava (on behalf of PUndit Thakur Du 
Bbarjava): la) Will the tsecretary of the Defence Department }/leUe state if 
it is a. tact that land has been acquired or requisitioned for the Ctllltral Wire-
leas i3tation nel!.l' the Gurgaon Town from the areu of village Nahupur and 
Islampur? 

(b) H so, how much land has been taken, when was it 1ia.k8D and OIl wutl' 
conditions? 

(0) Al'a Gonrnment aware thut the land so take~ belonged to small farmers, 
was weH irrigated aud extremely fertile and that production WIlS the only' 
aource of sustenance for the owners thereof? . 

ld) Are Government aware that the owners of these lands were assured that 
• considerable part of their land would be returned to them after the preli~ 
minary Illy out WII.S coplpleted und made avuilable to them for oultiviltion and 
that in lieu of the balance, equally good and irrigated land wo11ld be given to 
them in exchange 'I 

(e) Are Government aware that the Punjab Government agreed to give land 
from Jhafiar Bir in the Uohtak District but ultimately they backed out? 

(f) Are Gov~lnment, aware that the owners of the lands acquir~d have been 
petitioning to the Government of India and the Government of the Punjab since 
1948 and that no heed has been paid ~o their petitions? 

(g) Do Government propose to consider the advisability of arranging the 
grant of lands to these cultivators near their villages from the Government 
agricultural farm in Gurgaon or from Jhafiar Bir as already proposed or from 
some other colony land in the Punjab? 

1Ir. G. S. Bhalla: (8) The land was requisitioned. 
(b) 806 acres of land were requisitioned. Report of the date of requisition 

has not been received. Rs. 86,280 are paid yearly as compensation for the land 
and all the land not actually in use is given to the owners 1;0 cultivate. 

(c) t70vernment has no information to this eft~ct. 
(d) No, Bir. 
(e) No, Sir. 
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(1) ,No, t;ir. !'etitions may have gone to the Deput.y Commissioner since 

the reqwsitioning was carried out by him. 
(8) It is UUdlrstood that only tl3 acres will be permanently acquired lind 

the l'~ml&inder of the land will be returned to owners. The question of giving 
land elsewhere is a matter for the l'rovincial Government conl.:erntlu. 

Sardar KaDgal Sbleh: May I ask whethEr in requisitioning lauds for such 
purposes, the Government of India witi' take care to see that fertile lands are 
not; acquired but only lands which are not fit for cultivation? 

Mr. Q. S. Bhalja: Government do not propose to requ~ition Bny wore lImds. 
lNDUNIS.&.TlON IN THB I. A. V. C. 

686. *Pandit, Kukut Blharl Lal BhareaTa (on behalf of PlIDdlt Thakur ~ 
Bhargava): (a) Wil the Secretary of the Defence Department be pleJlolied to 
state the number of permanent Indian Officers (with British qualifications)'wQh 
their ranks in I.A.V.C.? 

. (b) Are there any permanent Indian Lieutenant Colonels and Colonels in the 
I.A.V.C. IPld haa any Indian acted as such during the war? 

(c) Do Government propose to consider the advisability of accelerating the 
pace of lndianisation in this service? 

Mr. Q. S. Bhalja: (a) There are 15 permanent i.e., Regular Indian Officers 
in the LA.V.C. and all possess British qualifications. • 

Two are temporary Lieut. Colonehl, eleven war substantive Majors and two 
are substantive Captains, 
: (b) There are 110 permanent, i.e., regular, Indian Lieut.-Colonels or Colonels 

in the LA.V.C. but one held acting rank of Colouel and five temporury rank 
of Lieut. Colonel during the war. 

(c) Yes, Sir, 
EMPLOYKBNT EXO&ANGB OUICB AT ALKORIA. 

&37. *SJt. 8eth DamOdar swroop: Will the Secretary of Defence Depart-
ment please state: 

(a) whether there is an Employment Exchange Office at Almora; if so, the 
strength of its staff and the monthly expenditure on its maintenance; 

(b) how many and what appointments it has so far been able to obtain for 
the retired military personnel of 'this district.; aQd , 

(c) wheth.,r there 'is a District Soldiers Board also with its office s.t Almora; 
if so, whether Government propose to entrust the work of securing employmen* 
for the retired military personnel to this office? 

](r. G. S. BhaIja: 'l'he question'should have been addressed to the Honour-
able the Labour Member. It has aocordingl.Y been transferred to the list of 
questions for the 4th March 1947 when it will be answered by him. 
PoNISHMBNT TO RATINGS IN CONNECTION WITH TH": REVOLT IN Roy· L INDIAN NAVY 

538. *Sri V. GangaraJu: Will the Secretary of the' Defence Department be 
pleased to state: " 

(a) the number of Ratings imprisoned, dismissed, or discharged, in connec-
tion with the last revolt in the Royal Indian Navy; 

(b) the present position and pay of Commander King of the Boyal Indian 
Navy; . 

(e) whether Government are aware that bis present position is mOre l'88-
ponsible than his previous position; and 

(d) if so, the rilasons for keeping him in such a responsible position? 
Mr. Q. S. Bhalja: (a) Ratings: Dismissal with disgrace and imprison~ent.

liS; 'Dismissal with disgrace only-5; Dismis,al and imprisonmel)t.-137; Dis-
missal only-180; Discharged aa . un9uitable--285; Imprisonment and dis-
e-hal'g(.od 98 llnsllitRble-l: Total-528. 
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(0) Comrna.uder King is now lIne Vel'uty .t'nnclpal baa '1'ctlollsl'0rt IJtti<:er 

~n Wt:: bt::a l'rl111liport urgwuslltl011 ill lllUUl. The prtlstlut, pay of IJommunde} 
King 113 .t\.s. 1.\lot::l. 

tC) Government do Dot consider that the present pORitioD held by (;om-
,ma.uutlr fuug is a lllort' l'esponslble one than his last. 

(d) This does not arise in view of the &llllWer in tC) abovtl. 
Sri V. Gangaraju: What waa the previollS pay of Commander KillS? 
Mr. G. S. Bhalja: Speaking from memory. SUbjEct to oorrect.i.on. it ww> 

l~. 1.\:161:1. 
L&la Deshbandhu Gupta: Did ''';OlllUlundel' King bendit in l'esp~ct of hiij 

.. alaryi' 
1Ir. Q. S. Bhalja: Ad 1 said, his present pl.l.~ is les.; thalJ wluLt he ,lrllw ill 

his previous post. 
Shri D. P. ltarmarkar: With refer;ence to part (a). hi vicw ot the ,fau\; that 

the ratings bEhaved as the;y did under great provocation, will (loverlllllent 
consider the question of condoning what the;v did and rej;toring to t.huri the 
previous privileges. • 

Ill. G. S. Bhalla: No, Sir. 

THE HAlLWAY BUDGET-LIST OF DEMANDS-I!ontd. 
SSOOND STAGB--oontd. 

DhMAND No. 15-CONsTRUCTION OF NEW LINES. 

'lbe Honourable Dr. JOhD Jlatthal (Member for Railways and Transport): 
1 beg to mOVE: ' , 

"That a Bum not exceedinjl; RI. 2.46,52.000 be granted \.0 the Governor Oeneral in CoUDcil 
to defray the chargea which will come ill COUl'lle of payment during the year ending the 
3bt day of March. 1948, in reapect of 'Construction of New Lines'." 

IIr. President: Motioll moved: 
"Tba~ a 8um not exceeding Ra. 2.46,52,000 be gt'anted to \.he Govemor Oeneral in CoUDcil 

to defray the charges which will come in courae of payment during the yev ending the 
,3ht day of March. 1948. in relpect. \)f ·Constructiop. of New Lines'." 

Opening of N6W Lin68 and Restoration of Di8mant1.cd linell 
Sl1 A. It. Kenon (West Coast &Tld Nilgil'is: NOll-Muhnl1unarlan Hurs!) : 

Sir. I move: 
"That the demand UDder the bead 'Construction of New Lines' be redu('ed by Re. 100," 
This same cut motion was placed before the House last yell!' and the fact 

that I have been authorised or permitttld to move it this year also shows the 
importance which the Congress party attaches to it, Now that a responsible 
Government is in power, we hope t.hHt it will reeeive their sympathetic consi-
deration. I shall first deal with tae restoratioll of dismantled lines because 
unless and until these are restored there is no IlRe of discussing th~ questioll 
of new lines; because the same fate mlly overtake them. It is necessary to 
place some facts before the House in regard to this matter, Twenty-seven 
branch lines covering a distance of MR miles were dismantle(l between 1940 
and 1945. These lines were constructed with thp approval nnd sanction of 
this House but their dismantlement was effectE'{] without it.s sanction, The 
then Honourable Railway Member in one of his budget. speeches said, as an 
excuse for this conduct, that /l, debate on rlismantlemel'lt on the floor of thp 
ROllse would have been extremely aifficult. I cannot undergtana why it 
should be so, when much more difficult questions nre being discusaed here 
ever:'C! day. Now most of these diRmantlement+1 hRve taken plRce for ship-
ments overseas during the war, ann the cost with respect to tJhe rails that. 
were fliRmantlefl WRS reCOVel'M from the British Government, according to a 
statement made by the then Rfli1wfl~' 'l\fember himself, T Flhnll now state why 
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i Shink these lines should be -restored. These were constructed after a lot of 
agitation, inquiry and expense and after the preparation of estimates, and also 
with the approval and sanction of the Assembly. Why were they dismantled 
without the approval of the Assembly? Can it be that the Railway Member 
thought that he was committing a kind of vandalism with regard to theBe 
lines? Can it be that assent of the House could not be obtained easily with 
regard to these dismantlements? Or can it be that a promise would have 
been extracted from the Government about the early restoration of these lines 
8S soon 8S the war was over? Anyway the fact remains that these lines were 
removed without the permission of this House. Now this legislature and the 
Government gave a certain benefit to the people of the areas served by these 
lines and it was taken away at a time of stress. There is now a. moral (h"y 
on the Hoose and the Government to restore these Jines to the people con-
cerned; these lines have never been declared unnecessary. And so I submit 
they should be restored. Secondly, the restoration of these lines will mean 
the restoration of the prestige. of this House because they ",ere dismantled 
without their permission. But those are not the only grounds on which I 
base this claim for restoration. As I said, these lines were constructed after 
a good deal of agitation, enquiry and expense, and all these should not be 
wasted. Moreover. ours is a vast country with innumerable undeveloped 
resources, and compared to other countries our commerce and industry are 
poor. We cannot afford to lose one mile of rail in this country when our 
mileage is already low. With respect to these 27 Railways, only the rails 
have been removed; the roads, stations and bridges all remain' intact_ So it 
iii only the .rails that are to he put back arid the telegraph wires to be inRtalled. 
So it is fairly easy. In .recent times there has been no additional mileage 
created on the railways for civilian traffic; which is another reason for the 
restoration of tbese lines as early as possible. Most of these railways were 
restoration for commercial industrial oJ' strategic purposes, or for the benefi.1i 
of the people at large. All these reasons which existed when· these lilles were 
constructed for commercial, industrio.lor strategic purposes, or for the benefit 
made in 1924-27 have not ceased to exist in 1940 or even in 1946. It is well 
known that onee a rar ~:.;~ me is constructed, its removal causes great incon-
yenience to the people whom it !l!P"t'Ved, because with the introduction of the 
railway bullock carts and other modes of conveyance disappeRr ° And now 
thare are neither railways nor these bullock carts nor any other comoeyanceo 
For these reasons I say that these lines should be restored AS early as possible ° 

What are the grounds on which the Government decided ngaiust the r, llto-
mi:jnl1 of ! h'.>~,~ lilWS:> (1,](, "":":;"n WII" tl'llt, LIH'v wer~ IImoemllnerutivo. I sn~' 
thnt !,hit; ~l·'l1nrl ~"111''''j' 1",1' '\'~~("Oo \"h,,': ,t:,l thi!'l IInremllnl·rativeness coml' 
i1'Jto exi"t(>nce? Did the Oo,"Ternment place this matter of unremunerRtive~18 
before the Assembly at any time before they were dismantled? May I .. .15k 
-~re only unremunerntivE' linell diRmRnt1ed? Was not Cawnpor&-X\, "i-
rada lines d;smantled? It was asserted, I think, by my friend, Mr. Sri 
Prakasa, that it was a remunerative line. Ro it would seem that it was I,ot 
on this ground of unremunerativenesR thRt these lines were dismantled. ') he 
other dav mv Honourable friend T>nnrlit MRlaviva, stated that the East Indian 
Railway \~'as working unremuneratively. Are you going to close that RailWdV 
because'it has ceased toO be remunerative? So this plea is only an excuse ,r:r 
not restoring these linel! and not spending money on them. I also wish co 
point out that unremllnerativeness could not have come as a surprise to tolte 
Government. Most of these lines are braht'h lines and it hllR heen the polioy 
of tbis Government witb l'E'speet to bral"lch lines to consult the' Provine") 
Governments concerned. Rnd to take lrunnmtpP8 from thf'm hE'fore thev .,.. 
eonstructed. So to sav in 194A· or 1947 that t.hpBe lines wpre llnremnnerA ..... · 

. and the1'flfo1'P. they could not he rE'storpd ;8 nnt convincing, heenllRe thev kne ... 
wben the!le linea were flnt constructed that thE'V were likely to be unremnne 
rative; nthP1"WiRe ",hnt, wnll the Tf'nl!On for tnlring ~IRTIlntee'R from the fIIeveml 
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Ptovincial Governments"l I say, therefore, that the plea that these litu~8iU"~ 
unremunMative cannot stand. / 

. Moreover ni~y I aU. whether railways exist !limply for profit 7 Do they not 
Dlst for rendenng service 00 the people? We do not exist for making money 

. alone but for, rendering service in all ways we can. May I ask why there 
mould be thiS reluctance to spend, mOnt',)" on the restoration of these lines? 
The cost of these lines has already been realhwd from the British Government, 
The money has gone either to swell the sterling bnlnncos or it has reached the 
Exchequer of the Government of India. In either ca8l~ the Government have 
been adequately compensated, and they are not goiug to incur any loss. There-
fore no reluctance should be shown in restoring these lilies. 

There is another aspect of the matter which I wish to place before thia 
HouSe: Sometimes it is better to spend some. money in order to ssve the 
larger money that has already been spent, and therefor" it will be a gdod eoo-
nomy to restore these lines than to let all the money that has been spent ion 
them go waste. In this connection J will give one illustration. With respect 
of the Bhoranur-Nilambur line in Malabar it was stated by the then Honourable 
Railway Member in reply to a question put by me last year. that the total 
amount spent OD this line for construction was Rs. SO,29,lM and the cost of 
restoration would be about 20 lakhs. Now supposing the lin(l is unremuner&-
tive, still is it .not better to spend this 20 lakhs and earn interest on it as on 
80 lakhs than to waste this 80 lak~s altogether? 

Another ground on which the restoration· of these lines is opposed is that 
these were strategic lines and. they have now ceased to be strategic. I oan-
not understand how a line built as strategic ceases to be strategic so soon; it 
is curious. Generally tlS.ese strategic railways are built aft~r a rebellion or 
dter some sort of trouble has taken place. It is built long after the rebellion 
II' the trOuble is' over. The Government do not anticipate the trouble. The 

-100r of the stable is closed after the horse is stolen! -This was what had 
ctually taken place in several cases. In 1921 the Moplah rebellion took place 
n Malabar i in 1928 it ceased: in 1924 the Government began to think of con-
.tructing a railway in the affected areas; in 1927 they opened the railway; in 
1940 they dismantled it and now we cannot say whether the communal troubleA 
have all ended and that they are not likely to pccur again. If 'lOme rebellion 
or trouble takes place, then after the rebellion or the trouble is over thev will 
ttart thinking of construoting the railway again. lt is a badpoliey to follow. 
I Bubmit therefore that there is no meaning in saying that' thete strategic line!! 
have ceased to be strategic. Once these grounds ex~t-commercial. indus. 
trial, public utility, or strategic-they continue; I do not know how those 
grounds can evaporate so soon. 

Why I have taken so much time of the HO)lse to argue this question is be-
cause Borne hope has been given to us by the Honourable the Railway Member 
in his Budget speech. He stated that 2 crores of rupees had been set apal't 
for the oonstruction of new lines and for the restoration of old lines. but that 
he had not yet made up his mind as to which lines were to be restored and 
which lines 'were to be newly constructed and that he was still communicatin~ 
with the Provincial Governments ~oncerned. Any way it gives me some hope. 
to think that the Government will eon sider all these aspects of the matter 
and will restore these old lines ere long. 

With regard to new construction, I wish to say a word. The Government 
is either pursuing a bad policy or' they have no policy at all. For a long time 
t¥y have not built any lines in the country: between 1940' and 1946· no addi-. 
tiona to oivil traffic has been mad6. At one time it was a pride of this Gov-
ernment to say that they had lidded ,80 many mi1e~ to the .. railway , ayBte~, 
but for a long time pa.st they have not done anything. S~lng the Vllltneu 
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of Ultt 'CfO'W1tty. '1 suggest that the Governmont should set ~part and spend a 
bed 8um every year for the development of the' railway system in the countq. 
I would, _oauggeat that a committee consiating of commercial, industrial, 
and to1ll'ia&iDterests be appointed to see in what way this development should 
ake plaoe. 

1Ir. 1'ruI4eJl,= The Honourable Member haa already taken 20 minutes. 

,Btl .A.. K. Kemm: Now there are oertain anomalies in the Railway system 
whioh I "ish to bring to the notice of the A88embli~ A man in Mangalore 
I! XOOIr in order to go to Bombay a nearer station has to traverse the 

whole Peninsula aDd go to far off Madras or Arakonam. Can a 
~ anomalous position be considered? There were several plans to connect 
Kangalore to North Canara by linking it to Shimoga, Bhatklil or Hubli, -and 
to CC?nneot Mangalore to Mysore by linking it to Hassan or Araale. But 
nothing was done. 

The Uysore Government would be most glad to shal'e a portion of the ex 
penses. Therefore I say after considering all these facts that there is a want 
of polioy. Our vast country has to be knitted into one lInited hannoniou~ 
whole by an efficient railway system, where diRtanoes are o,nnihilated or rarefy, 

1Ir. Prealdent: Cut motion moved: 
"Tha' the demand under the head 'CoDlttuctioD of New LiD .. ' be reduced by Ra. 100." 

Dr. ZIa 'D'ddtD ~ad (United Provinces Southern Divi",ion: Muhanl-
madan Rural) : The Honourable Member in t.he Railway Department has give 
Uh the total mileage and also the details of the dismantled lines. We hs.-v ... 
them before us but they have not drawn up any programme-at least we do 
not know of any-for restoring the dismantled lines. I wish the Honourable 
Membar would take us into'confidence and lay before the House a programine 
of a three, four or ~ve years plan with priority and where does he think the 
dismantled lines will be restored. Then let us know the programme for each 
year 80 that we may give our opinion from our personal experience and know-
I~dge. Also we would like to visualise the difference in the cost, that is, 
how much we 'lost when we handed over the material and dismantled the lines, 
Rnd how m1,lch it will cost in restoring it, how much money we will realize 
from the Defence Department and under what head will t,he balance be 
debited. That is very important from our pomt of view. The next thing i~ 
what Mr; Menon has pointed out, that in restoration it is not onl.}' the commer-
oial side to be considered but one Rhould also take the case of public utility. 
There are certain places where there is no road. In those places where no 
8~temDtive route exists, they should be given a priority even if it is unremunera-
tive. A point was raised by my Honourable friend of the East Indian Railway. 
I put a short notice question but the Honourable Member replied that this 
thing might be raised during the -~iscussion and also on the demands in the 
Railway Budget. For travellin~ to Bombay we have two routes and there are 
two hands to demand-the B.B. &; C.I. and the G.I.P. Therefore they get 
thE'ir doUble share of traveUinr from Delhi to Bombay. But fOl" travelling to 
O8loutta there is only one hand to demand, that is the E.I.R. Therefore when 
they consider the division and allocation of the rolling stock to the various 
railways they should take this fact into consideration. Perhaps my honour-
able friend does not remember, but I do ask him to look into th~ files of 1940 
when the Finance Committee decided to give one crore of rupeeR for the roll-
ing stock to the East Indian Railway in the time of Mr. Marriott. That was 
sanctioned but at the last minute it was withdrawn and one Cl"ore of r~pees 
was not given to the East Indian Railway in 1940. Had this amount been 
given, the condition of the East Indian Railway during the war would ,have 
been much better than noW. The condition of the East Indian Railway ought 
~lbe·.peei.U, looked .after for two reMons. 'F.irstly. there is one line serving 
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that particular area and all the goods, especitllly iron and steel and coal passes 
through the Eut Indian Railway, and we are very much handicapped 011 
account of the shortage of the rolling stock in _Oalcutta. 1 havc studied the 
question of the late running of the East Indian Railway. The chief reBBOn 
for the delay is the absence of the...Railway rolling stock. If the rolling stook 
ia supplied to the East Indian Railway I am sure that the traffio would be 
very much more regular, than it is at present. At present even for shon 
joumeys nobody oan be sure on keepillg up any engagement in any other 
town because he is not sure whether the train will be three, five or even 
fight hours late. Therefore engagements are difficult if we travel by tr~. 
You put much handicap on the road traffic by cutting. down the supply of 
petrol and at the same time you do not supply convenient traffio by rail. All 
those people who have business are very much handicapped. The railway service 
cannot be relied on and the road flervice is impossible because of petrol. 
I s~ppose this question of rail-road competition is a topic in which the Cong-· 
leSS party will move a cut in the afternoon. So I will not discuss it now_ 
But I would urge on the Honourable Member that in order· to restore regular 
8el'vice on the East Indian Railway and in order to have an easy passage 01 
coal, iron and steel which are verv important articles, services should he 
rE-gularised. . 

Seth S1J.khdev (Sind: Non-Muhammadan ltural): Sir, I rise to support 
my Honourable friend, Mr. Menon's out motion on the demand. We are still 
undeveloped as regards railways. The railway mileage in Indian provinces is 
\'ory small compared with European countries nnd the United States of 
_\merica. _ Even Russia which was very backward some thirty years back har.; 
developed very much her railway connec.tions all over the country_Our pre-
vious Government was more concerned about military strutegic railways or 
railways connecting cities and hig towns to push their Englisb goods there, or 
railways that gave fat dividends to the capital invested by these people_ _ The~ 
never cared for the convenience of the people; they never cared to, put rail-
ways in the thinly popul~ted areas nor in backward parts of the cOllntr:v_ 
Their whole objects was how to exploit poor people and get large profits. 

On the question of construction programme I myself feel keenly -about the 
Sind Bombay connection. This has heen agitating Sil!d people for the !aRt 
50 years and nobody cares to look into that matter, thinking that Sind is 11 
very small province. My predecessors from Sind spoke year after year, on 
tbis Assembly, but the reply was that the shorter connection between Bombay 
and Karachi WIlS unremunerative_ So the Indian Merchants ARsociation Bnd 
the Buyers and Shippers Chamber of Karachi prepared a plnn with the help 
C'l railway experts at considerable cost and found that sborter railway connec· 
tion betWtl.m Karachi and Bombay via Badin on N. W. Railway and ViTI"", 
ghl)1I' on thp B.B. & C.I. will curtail tbe journey by 18 hours an' 9811 11Isn J'f'. 

Inunerative. 
Sir, generally the journey from Karachi to Bomba:v take about 44 bOlm 

Rnd the distance covered is about 1,000 miles. By the new .)()nnectiot. bf.-
tween Badin on the N.W.R. and Viramgham on the B., B. , C" 1_ Rahvay 
travel will hI' rpnlleed t,o 26 hours_ T hope the Honournhle Member for Rail· 
WI\VS lind Trllm;port. will look int,o tllp mntter Itnit '11'1' t.hllt. this line ill ('n"-
Buucted. • 

I may add here that Karachi is one of the maior ports bnd is an important 
-ai,. ¥stion- All major ports like Bombay and Calcutta have direct train ser· 
vice to Delhi hut Karachi has none. No reason has heen A'iven for the absencp 
of luch a direct connection. 

In conclusion I would request the Honourable Member to prepare a ten 
.VI'lIf scheme for railways nfter- consult.ing all th~ provinf'ial A'ovemmentR nn(1 
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t ht'ln to go on' with that programme Rtep by .'p IIno not ('onf;tJ'.lI(,t. railwll~R 
haphazardly as was being done by the previous government. 

With these remarks, Sir, I support the cut motion . 
. Mr. '1'amII1Idd1D lDI&n (Dacca cum Mymensingh: Muhammadan Rural): 

f:hr, BI! the last speaker has pointed out and as every one in this House knOw. 
~he l'81lway mileage in India is very meagre in comparison with the mileage in 
F.uro'pe and othe~ advanced countries. Therefore there is a. great necessity for 
openIng up new hnes and there cannot be any dispute about that.. 

- The provision of only 2i crores of rupees for new construction seems to be 
therefore very inadequate. Of course the Honourable Member is faced with 
various difficulties, and there is no gainsaying that fact. He cannot do any· 
thing overnighh. Still it seems surprising that there appArs to be no develop-
ment plan so far as the railway department i~ concerned. In all other depart-
ments there are now postwar plans and those plans have not· only been .lIanc-
tioned but work bas commenced to give effect to them. If there is any plan 
for postwar development in regard to railway!, I would like the Honourable 
the Railway Member to place it before the House. I do not know if the Rail-
way Department has prepared any postwar plan. Also I would like to know 
what is the amount of money that is going to be spent on such plan. Has 
Iluything been worked out? We do not know. I think t.hat in view of the 
poor mileage in this country this matter requires early and very serioul consi- • 
deration. 

I would like to draw the attention of the HonourRblf> Member to page 12 
of the proceedings of' the Standing Finance Committee meeting lIeld on the 
28th and 29th January, 1947. There is one thing there which at first eight I 
could not understand. If the Honourable Member kindly refers to page 12 he 
will see that with regard to survey projects in the Bengal Assam· Railway 
there are as many as 11 projects. Of these as regards on~ only. provision has 
been made in the budget. 

'rile Honourable Dr. John Katthal: May I ask the HonouTllhle Member for 
the reference? 

Kr. !'amlnc14lD Khan: Page 12. As regards ten other projects there 
KtlemS to be no provision in the budget. Regarding one of these projects I 
Ulade enquiries and I am told that the survey has been completed. I would 
like to know regarding the remaining 9, wht:ther the surveys have been like-
wise completed. If not, why is thtlre no provision in t,hp. comiflg ~ABr'R 
budget" I hope the surveys have been completed. 

Regarding the line under item No. l. Faridpur-BariRIiI I would like to 
say a few words. Barisal is a district in Bengal, one of the few districts that 
are not connected with the metropolis of the province by railway and a great 
deal of inconvenience is suffered by the people on that account. As regardR 
this line there is no question about its importance but there is one disconcer-
ting factor. In previous days whenever the question of competi~on between 
a prospective railway line and an existing steamship compan.v arose, the deci-
sion of the Government almost invariably used to be against the proposed new 
railway line in the interest of the steamship company. Here also there is 1\ 
rival in a steamship company that plies its crafts from Barisal to KhuJna aDd 
already there is a rumour there t,hat the steamship company hilI! put in a 
very strong protest and there ill hardly any prospect of the line being taken 
up. I do not know whether the Honourable Member is aware of 8nythin~ 
regarding this. He may not be aware of this. T would only Rsk him kindl~ 
to m~ enqu~es 88 to this line. • 

As to another line No.9, that is also a very important projent and T wnuld 
like to know whether it is likely to be taken up lOOn ot' not. 
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Regarding these projects I would like to say that the eastern part. of, IndiR 

stand ,on a special footing not only on account of their strategic importa.nce 
but ~180 beoaust' one of .theae regions, vis., Bengal on the eastern frontier if> II 

defiCIt area so far as foodgrains are concerned. Every one remembers the 
tragedy of the Bengal Famine of 1943. There were various factors that con· 
tributed to the fam,ine and the consequent 108s of human life to an appalling 
extent. One of the main factors was the want of communication. If food 
grains could be moved eRsily from one part of the province t,o another, I am 
definitely of the opinion that the death roll would have been much less than 
what it was. Therefore 'whether from the point of view of strategio impor-
tance or from the pOl\lt of view of the danger of the recurrence of famine ill 
that part of the country. I hope that the proposals that are there for new rail-
way lines in thp (!ustern parts of India will be given special consideration. I 
do not object to what the mover of the cut motion said about the reatorlltioll 
of old lines requiring serious consideration. I agree with him there_ Wher-
ever those lines were serving the people and there is no serious objection to 
the reopening of those lines. every care should be taken to see that the lim'" 
are reopened as burly as possible.' But that does not mean that the 'question 
of constructing new lines Rhould not be taken up unless and until all the aIel 

; lines h~ve been reopened. Botq.. the things must go together Rooording to thf' 
respective importance of ee:ch. 

Then, Sir, there was an old proposal to open a line from Aricba to D&ccn 
in BengaL Aricha stands on the Padma opposite Goalundo and' the idea was 
to connect Goalundo with Dacca. That was a very important line. But at 
that time, as far as I know, the line was given up on grounds of public healtlL 
The Pu}'lic Health Department at that time is said to have sent a report 
against the proposed line on account. of' the apprehension that the line would 
have obstructed the natural drainage of that part of the country. Whether 
tbat was the real reason or the real reason was that the interests of tbe l\tl"Jl-
mer company would ha.ve suffered. I do not know. 

Mr ••• A. ~. HIrtIel (Bengal: European): On a point of information, Sir. 
K.y I ask the Honourable Member whether he was not a Minister in the Gov-
ernment which agreed to safeguard the interests of public health by.not 0011-· 

lIt~ng that line? 

JIIIt 'ramIndcllD Khan: That is an irrelevant point. The point I am goinJ! 
ti) refer to is this. Now that there is an aU.India. road development< plan.-and 
J am told that there is a plan for a road, though it may not be exactly parallel 
to tbe proposed line-if the road is not likely to obstruct tbe natural drainB~f' 
of the area how could the railway line have done so? The very fact that my 
Honourable friend, of all Members in this House. has raised an obiection to 
what I have sllid raises a suspicion in my mind that there must have been 
some objection by thp. steamship company concerned. Oth~rwise whv of all 
persons my Honourable friend should raise this objection I cannot understand, 
Bir, I am not an advocate of the proposition that if the public health of 9 
particular place is likely to suffer on account of the openin~ of a railway line. 
still that line should be opened. I am not an advocate of that. But I think 
that our experts very often give advicp which ultimately proved t.o be not in 
the hest interests of the country. In this case also the advice that had heen 
given by expert!! did not appeal to the people in !lenera). If a road ill! R'Oinr;f 
to be constructed there, I of all persons fail to understand why a railwtl.v, Hnf' 
would be more hannful than thp. 'Propoll!ed road. I do not ollllose the roRd 

-projict. If I cannot get tbe railway the road will be aU right. But "r am 
putting forward this arlnlment that the railwA,V line and the p~f'Id, roBd 
stand on the same footing. If the onp Nm be a.greedl to. why the other .IId 
be objeoted to I do not know. . 
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, . With these words I support the motion and" I would like the' Honourable 
lrlp,mber, to m~e a statement to the House particul81'ly with regard' to the 
development plan of the Railway DeP!U'fim.~t. 

Mr. KadlDdbart Imp (Bihar and Orissa: Landholders): Hir, 1 support. this 
motion moved by my Honourable friend, Mr. A. K. Menon. In doing so I 
1!ant to put forward some of the grievances of my province. So far as railwl~y 
lines are <:<>ncerned I agree with Mr. Tamizuddin Khan that they are very in· 
~equajotl. m our country. In Bihar particularly we are having few railway 
tmes whICh connect one important town with another. I am really very 
sorry to put before the House that there are many district and sub-divisional 
headquarters which are not connected with railway lines. During the war 
time some railway were dismantled. Most important of them was the Bhagal. 
pore-Mandar Hill line. Mandar Hill is a place where pilgrims go to wore 
sh~p God. That is an imllPrtant railway line. There is one more point. If 
thIS railway line is reopened it will facilitate foodgrBins to be brought into 
Bhagalpore town. This is 8 very important. railway lint' Qf that district. • 

There is one sub-district Saharsa. In that suh-dist.rict we have railway 
tines only for seventeen miles. The railway line be.twef"Il Mansi and Kopl1ria 
stations has become a 'fair weather railway line '-that is to sa;v that line func-
tions only during the winter and summer Reasons and CBnnot. function during 
thE: rains. I wanted to draw the attention of the Honourahle f,he Rajlw8.~· 
Member to this fact and I hope he .will take Rtep" to removt' the ~rievBnce!; II'S 
Hoon as possible. 

There are about five projects to be taken us post-Will' l·cr.onstructioll schemes. 
But they have not been given any effect till now. I hopt' the HOllourablp the 
I~lway Member will take ·steps to see that th(·~(' nt'w lineR fire "pelled as 
quickly as possible. . 

There are some very important lines such as the line from Patna to Ranchi. 
We feel great difficulty in going to R~nchi. If this railway line is constructed 
R.nd if it begins to function I think a very )pngfelt grievRnce will be removed. 

The otber line I wanted to speak about, Sir, was the new railway line frOJJl 
Patne; to J;amshedpore. Jamshedpore is a very important town, but it is not 
connected wJth Patna. There is also the otJler town, Dalminagar in Bihar. 
I hope that ~ll also be connected with Patna. We feel nnwh difficulty in goinR 
t9 J amshedpore an.tl Dalminagar. 

I bring these grievances before the House and 1 request the Honourable the 
Rf.&ilway Member to consider all these factH and takA parly steps to remove th(~ 
griev.ances of the people of Bihar. 

Mr. Ali Asghar DaD (ABBam: Muhammadan): Sir, in sUJlJlort of the 
motion I should . like to say that the railway lines in India are very inadequa.te 
and the Honourable Member for Railways should take a survey of India Hood 
see where new'lines can be opened. For meeting the busines!! requirements 
L"l the country,-and we are' getting 'independence-more railwn;v lineR and 
better communication is required. 

Sir practically everything bas been said by the Honollrllble Members of this 
Rouse' who have spoken before me on this subject. There' is therefore not 
much for me to say except that the Railws;v Member ~hould take kep.n int.e1'eRt 
;n the matter and try to expedite t.he improvement in the l'url. 
ways and increase the railway lines ;n the country. In TTppl'r 
India from Howrah upwards, the railwa;v linp is Ruffir.ient hilt. in 
Beng~l and Assam the Railway linet! ine insufficient nnd itevrlop· 
ment can be done to a great extent. J find t.hnt, wllt'll thf' R.Biltv8:,\' 
Budget comes up t.he Honourable Member 88,R n Iiood cIelll Ilbollt. imrrov~. 
menta of railwavs'ut action is very slow. In (,,onnection with the ~al!t RAil· 
way Budget T '~'aB requested by R part.i(·\ilni' frip-'1d of milw tosJlI·ak flho"t, thf} 
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restoration of the railway line from Habiganj to Saistaganj which was dis-
mantled during the war and the previous R~ilway· Member gave & promise 
that he would restore the line as early as possible. One year has gone since 
then and nothing has been done as yet. People are put to great inconve-
nience. The report goes that the materials are still lying there and I do not 
know what is the reason for the delay. There are many sub-divisions and 
many business plaoes in my province of Allsam as well as Bengal where there 
is no railway communication and I hope' that the Railway Board will see that 
these communications are given to the publio. The sub-division of Molvi 
Bazar in the district of Sylhet is without any communication. There waR a 
proposal to open u railway line there. Nothing has been done up to now. 
I hope the Railway Board will give its attention to this and try to meet the 
demand of the public for opening up railway' linpfol. T hopp. the &tlounlhle 
Member will give consideration to my suggestion. 

Bal Bahaclur Devendra Mohan Bhattacharya (Nonlinat.ed Non-Official) : 
Sir, I agree with everything that has beeu Raid by my Hon'ble friend Mr. 
Tamizuddin Khall 011 eOUlltrllction of new liner; in East Bengul a~ we hot.h 
hail from the same district nnd our complaint,.; nre the Bumf'. I am B()rr~' to 
say Sir, that the A'rievn.tl(~p.s of Eastern Benga]. distriClts have never belm IIt-
'ended to by the UailwR.y Administration. It i~ trilf' tllltt RaR~rn Ben~al 
i .. a land of rivers Rnd tht're WIIIl 11 time when we had no neceFlsitv for milwl1v 
lines. But those days Bre gone as our rivers are now drying up.' We Il~~ 
1I0W therefore looking up to the Railway authorities for new lines ill our areas. 
There is no railway line from Gopnlgunj to Fnridpur the District Head Quar-
ter and t\ mHn who wants to go fn?m Gopalgunj to Fandpu!' has to go "i(l. 1',,1-
cutta. or via Ooalundo which takes about a whole day, although the distance h('t·-

·,ween Gopalgunj and Faridpur is not much. There are other places in the ERR-
tern Bengal districts which are so bttdly connected with each other that it I'; 
very difficult to go from one place to anoth,er. A railway lint' is eSllentiltlIy 
necellsm;y from .Tessore toO Faridpur and another from Khulnu to RaMsul Tlia 
Gopalgunj. We have heard that a' line is bein!!: opened het.wflen Faridpur nnd 
Barisal Rnd lOme money has been allotted for survey. But t.he· progress iR so 
Rlow that WI do not know when it will be completed. Nothing practical hall heen 
done so far: Sir, these are some of the lines in East Bengal which lU'e..essentiBlly 
necessary for communications ffom one district to another and which I believe 
will receive sympatbetic considflrntion from thp. Ron 'blf'1 Minister of RailwRYR. 
With these words, Sir, I support the motion that hRA hflen moved by my Hon-
ourable friend Mr. Menon. 

BaJI AbdUl Sattar BaJllIhaq Seth (West Coast Rnd Nil~ri8-Muhn.mmadan): 
J strongly support the motion moved hy my friEmd Mr. Karunakara Menon. 
In doin~ so I wish to speak for a part of this country wbich getll very little 
bearing In this Rouse and it gets much less attention of all in tbe departments 
of the Government of India. -I am speaking about the restoration of a line 
in Malabar. That is the line between Shoranur'an~ Nilamhur which WRR ~i~
mantled for rea!Jons of war. 

The House may remember. I had thp. privilege of movin!!: an adtournment 
motion on the 25th November .1940 on thill identical question. The 
questi9n was debated and the reason .oven for dismantlinJl that line waR of 
oourae WlU' necessity but a 80rt of 'Promise was made after the war that thiR 
question will be reconsidered Rnd if possible the line will he restored. I know 
there were many "ifs" Rnd many' conditions. After the end of the war f\ 
number of questions were asked here by representRtive~ from Malabar. Once 
or Itwice the answen were a. bit ht'ilpful. Last year WE'! were told t'hRt the 
dep81'tment was definitely against restorinp; that line. beallsf'l among other 
1'e8sons roads were opened up and there was enou~h motor'lraMc in that area. 
But I want to call t,h .. 8tten~ion of thf' 'Honourahlp. Member to the fact thAt 
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motor transport in that part of the country is certainly not enough to oope 
with the needs of the people of that part of the country. I have to make a 
general proposition which I am sure my friend will agree with. The needs 
o[ that part of the country so far as transport is concemed receive very little· 
attention from his department here. The reason is that we are so far 
awaf from lhe Centre. Now, the Honourable Member in charge of thi,8 de-
partment, fortunately for us, comes from very near our part of the country 
IUld he IS a Malayalam speaking gentleman and be can at least understand our 
feelings and needs. I wish to stress the ~eed of not c;>nly restoring this line· 
but of extending it in terms of what I !:Itated ill this House when I moved the· 
I1djournment motion on the 25th November. It was then .uggested that 
'his line was not a remunerative one. It is true. It was agreed both by 
myself and the Honourable Member in clharge Sir Andrew Claw that it wall 
constructed purely 8S a !ltrategic line th~n. If it is to be made a remuner-
IItive line and if the needs of that part of the country have -to be taken into 
consideration, then the line should certainly run through Manjeri. Malapuram 
lind the very thickly populated parts of Emad and Valluvanad. After it was 
said that it was constructed for strategic purposes, to say now that it is not te-
munerative is rather unkind. They did not want a remunerative line when they 
~tarted it a.nd therefore if it was not. remunerative and if it is not going to be 
I'emunerative, the blame oan hardly be laid at our door. As I started, the 
needs of that part of the country are great and many. If my Honourable 
friend will give u little att.ention MW that hfl iii! in power" here, he will be ablp· 
to do a great deal for \1S. 

Apart from this my Honourable friend Mr. Menoll raised the question of ex· 
tending the lirw from Mangalore nort.h, It is a. curious position that we from. 
Malabar, if we want to come to Delhi, from the west ~oast, have to go first 
to the enst eOlist. that is, to Madras. Then, we have either to go west to· 
Bombay and tlu'n (lonw -to Den)i, or come by this ~a.gpur route. If we have 
to go to Bombay from the west, we go to the east coast and then again we go-
to the west. Bombay is about 500 miles from Calicbt by direct line, but J 
hllve to travel about 1200 miles h:v going first to Madras and then to Bombay. 
All these anomalies can be looked into Rnd they should be looked into. 

Then. Sir, all was stated by Mr. Menon, these lines are not to be run 
!limply on considerations of profit.. Thflre is the question of service. Thill 
yery line Shoranur to Nilambur used to serve a great deal those people who 
were interested in timber. It was doing a great service by t,rnnsporting tim-
ber from thEl forests of Nilambur to the coast line. If, as I suggested, the 
line were to be taken through Malapuram and MlUljeri, all that traftt of the 
('ountry will be not only opened up to all the ginger, coir and other product" 
of tha.t part of the country but they can easily be brought to the market. M;r 
Honourable friend must know that this is a. very thickly populated part . in 
Jndia. In fact, some people think that t.his is the most thickly populated 
part of Indfa.. As such, the facilities for conveyance in that Plirt of the 
Clountry when they are compared with other parts are very meagre. Some 
or my friends from north India. hRve spoken and when I look at the map T 
wonder at what they state in this House. T request them to look at the map 
of my part of the country and they will realise how far beflter off they are. 
But certain people in this world never know when they are hetter off. For 
aU these reasons t very strongly urge upon this Department that they should 
not only think of relltoring this line but of extending it in the manner J have 
RlIggested. I had . suggested that they should consult the members who come 
from my part of the country as to the best way in which this line can be reo 
construoted. 80 that it may be made a paying concern and also it can ~o tbp.. 
~rea~at aervioe, 

Then, Sir, my Honourahle friend Mr. Menon referred to the line from 
My.OI'e to th!' COllst. Thl!'1 il'l II proiE'ct whic~ has been hanging fire for., l' 
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1hirik, quarter of a century. It has beeu decided oue way or t.he other. The 
earliest decision was to take the line from Mysore to Tellicherry. As a. matter 
o~ fact, that iii the reason wh.\' the Tellicherry station is a very ancient a~d 
d.lapidat~d wooden structure, because it was a temporary station. Latar :In. 
they deCIded to tak~ thf' MYllorp line to Bhntkal. Further. 1 now hear thH.t 
the project has been negatived. But thiF; ill It. line "'hich th~ Railway Board 
will cIo well to reconsider. This will open up not only Malabar but also 
Uoorg, and these are the tracts where 8 great deal of pepper and ctlrdamum al'e 
produced. In view of all this, J strongly support; this motion and I urge upon 
my Honourable friend who though he is not a Mala,alee, is 8 Kera1it.e to use 
his influence on the Department. and gpt liS better nlP"ns of (\onvp:vaJl(~p fliT, 
1 support the cut motion. 

Mr ••• A. r. JIlrtzel: Mr. President, Sil', I would like to offer Il few brief 
'remark!; on the motion moved ~V Mr. Menon, not necesBn.rily hy WI\)' of support 
hut by way of making a contribution to t.he dehate. Mr. Menon spoke nhout, the 
re-oonstruction of lines which were dismantled during the war as a war necell-
Illy. My understanding of the position is that certain lines which it is obvio,¥" 
Jy necessary to restore 8l'e in fact being Y'Cstored. T)1e fllct that other lines hBVt' 
not yet been restored obviously causes inconvenience to the public. At the 
same time, the fact that there is public inconvenience does not make the linef; 
any more necessar.v if they were unremmwrntive before the war. It is possi. 
ble that when .theBe lines were constructed, some mistake was made in the 
survey. The surveys were too optimistic or pOllllibl~ there wall a changt 
in the course of trade which caused the line to b~come unremunerative and 
which- could not. be foreReen. I may remind the House thnt the making of 
8 survey involves' a large number of unforeseeable items. It is not a matwl' 
io which there ca.n be any mechanical accuracy. On the other hand; it, wOllle'! 
al80 he useful, I think, to remind the Honourable Member that when a. line it' 

'PBtablished, trade natur:ally follows, the established route. If it is removed. 
ineonvenience is caused to the public. When t.he established route is cut., 

.' there is considerable inconvenience to the public. 
Now, I am sure it has been mentioned Rome t.ime in the dehates in thi~ 

Bouse that we now have the obvious alternative of building roads in plQOe of 
railways. I think the Honourable Member's predecessor did say somethIng on 
~t line. though I have not been able to trace the act~al record A.t the moment. 
But it appears quite obvious that where embankments and br.idge5 
Illread.y vist and the construction of a new line would be imposs~ble for 
financial re~sons, the altemative of a road is one which should be seriousl~ 

,(!()~sidered. There was one point in Mr. Tamizuddin's speech, therefort· 
which we on this side of the House could support and that is the necesllit~· 
ror an Qver-all survey. We hear, a great deal about co-ordination, but no-
tl~ing has, I think, been said in the Honourable Member's speech about eX'-
flctly how the railways could be co-ordinated with roads in this particular 
oonnection. We also hear a great deal about tripartite companies. Ob-
viollsly a possible solution is to build /J. road where the embankments are 
already prepared and form a tripartite road company. We have not heard 
Anything so far. I think, about the possibility of co-ordination of that kind. 
as a substitute for the reconstrutltion of unremnnerative brnnch Jines. whicb 
T should regard as rea] co-ordination and which will Bdd to HlP fBcilitieA of 

't.ransport in the country. 
To return for a' moment to the point about unremunerat.jVl' Jines. Tht' 

Honow:able Member in para. 6 of thia speech otlered certain lIuggeRtions.. 'R .. 
• 81i8ted·that alternative suggestions had been made all to how the pl'Oblem if' 

to be met,. H~ said the alternatives proposed were: 
"("l n.~ ,.he Bailwa1 Department aJld ~e Prd'vincial Government'con('.>mt,d should .bare 

both the capital COlt and the eamingl. on an agreed h •• i,,; or 
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(b) thai an initial lump Bum subsidy should be paid by Provinces HO lui to !'Ullder the 2 eoet to be incurred by Railway. ff'munerat,ive, thf' Province having no Bhar .. ill the 

p ." 
I am mu~h surprised that 110 olle in this House hus ofiel't::d any oomnitlnt on 
these very interesting suggestions. I t.hink I am COITect in saying that. A" 
a matter of fact, Sir, they are suggestiolls which affect all Honourable Mem-
hers who are in fact really much ket1ner on their provincial interests than the~' 
are on our activities in this House. We, 01\ thij;' Rick of the House. have no 
ve~ decide.d ~pinion on these suggestione. at the moment. but we oretainl3' 
thmk that It IS a very salutary idea that pl"OvilH~es should he asked to CODtri 
buteo Provinces, at the moment, hllv~ the idea that het'e is something which 
they can get for nothing; they seem to think "the Ra,ilway Board is laying 
<lut the line, we have nothing to pay. let IIR have thf' railway line regardless of 
whether it is remunerative or not". We feel that decidedly it would put 
things on a more healthy footing if provinCles bad to agree ttl make a contri-
bution. I think, possibly, that would be in line, 81Ro with'the policy tha.t Will! 
adumbrated in deba.tes last ypar when it WAS said that the provin(Jes were in 
future going to be muoh more consulted ill t.hp,fo;l> rnilwa:v I11llttpn; than in t.he 
past. 

Now, Sir, to come to certain part,iClular point!! which Mr. 1'amizuddiu 
Khan made about particulol' lineR, he mentioned the BnriRIlI-FMidpur linfl 
and he also referred to the famine situation in 194fl. No onp is going tQ dis-
pute the need for more communi(~8.tionR in Rengal. That. is quite oerta.in. 
But Mr. Tamizuddin Khan could ha.rdl;v have' ohosell 1\ less fortunat(1 e.xa~plt' 
than the district of Faridpur where I well remember how in August 1948 whell 
Mr. Tamizuddin Khan was himself a Minister in Rengal, the SteAmer com-
pan.y had afla.j, loaded with 14,000 manuds of grain which lay there for tUx 
weeks at a station in his own district because his di;;;trict officials were unable 
to discharge it, Now, Sir, I think that is perhaps an eRective a.nswer spd I 
can quote many other instances to show that at least in thf;l famine year, it 
was not laok of communioations which led to the imgmen~tion of deaths. AI' 
regards the Dacca-Aricha Hnt~. Mr. Tamizuddin drew oertain il)ferenoes and 
made certain insinuations. I am surprised to find that Mr. Tam~zuddin Khan 
is 80 out of date with his information. It is a matter of 15 or 20 years Rince 
the steamer oompanies said anything to oppose the Dacca-AriQhs lim!. Mr. 
Tamizuddin is apparently unaware of that. He is also unaware of the faot; 
that the reason why the road is now considered praoticable without impairing-
public health is because the aHgnment ~as been altered. That seems a very 
simple and practical reason and it is the correct reason. I do not pl'OpotIf' 
toO deal further with that subject. I would only like to say that we feel 
p.onfident that the Railway Board will in these mlltterR not on the best techni-
cal advice. I do not see how they can do hetter than that. That advioe 
might preve incorrect in the Hght 'of SUbsequent, events. But they can only 
aot on technical advice and we, on this side of the House. are prepared to 
fp,ave the matter there. With these words. I support the Motion. 

"I'he Honourable Dr • .John Katth&1: Sir, I find a little difficuJt. to reply to 
the various suggestions which have been made ill the co~rse of speechel 
because several of them rpjerred to individual railwav schemes in local areail 
,on which of course it is difficult to give anything like ~ considered reply on the 
t;pot. I therefore propose to confine rnysf'lf to the more important i8S~eS which 
bave been raised in the course of the discussion, Mv Honourable friend Mr. 
Menon started otl with the subject of reRtoration of disi'nontled lineR. The posi-
tioq th~t we have taken regarding the restoration of dismantled lines is briefly 
thai; in, the first plaoe the order of, priority in which restoration is to be taken QP 
IS a, matter that we must neceRsnrily sc.t.tle wHh reference t.() the viewl.ol the 
provincial governments concerned. Thit~ matter was referred two years ago ~ 
the. provincial governments. which were in power at. the time Bnd, since tJJe new 
Mfnlltry governments oame into power, t.he qU8$tion has been further ref~!TPtf 



1082 LEGISLATIVE ASSEMBLl' r24TB ~JI. 1947 

[Dr. John Mattha.i.] 
to them so that we might be in possession of the views held on these matterll 
by 'the representatives of responsible government in power. That is the general 
position as regards the question of priority. Now, we take the line that before 
we could decide on the restoration of any of these dismantled lines, we ought 
to take, under present conditions, seriously into consideration whether thP.' 
lines would be remunerative. Mr. Menon said and also some of the speake~ 
who followed him said that it is not altogether a fair test to apply because the 
Railway must take a broader view, it is not merely a' question of these linell 
bejng remunerative, but also a question of these Jines being sernceable to thE'" 
country as a whole, that is to say we ougpt to look at it from .,the general serviel' 
point of view. Now, railways are not by nny means in a comfortable position 
financially just now and we cannot altogether i~lore the financial aspect of 
these matters. If today we consider that the running expenses likely to be 
incurred in the management of these lines are such that railways are likely to hf. 
put to loss, then I suggest that it is not Qltogether an unreasonable attitlldl~ 
for the railways to take that first of all the que!;tion of remunerativeness mUl~t h(' 
set.tled. Mr. Menon asked me and I think mv Honourable friend Dr. Zia Uddin 
Allmad asked me what exactly is the precise financial responsibility for th,· 
restoration of these lines between us and the Defence Department. There huf' 
been a good deal of mi,mnderstanding on this point and so J should like to make 
it "lear briefly what is the allocation of financial responsibility between us and 
tb~ Defence Department. When these materiah; werp sold overseas it Will; 
agreed that the Defence Department would meet the cost. Then we sold it to 
the Defence Department. That is briefly the position. We sold them at B 
price wh;ch represent~d the replacement cost of these materials in 1945 leRp. 
depreciation. I should say that on the whole it was. a reasonable formula to 
have adopted. The Defence Department also if! to meet the relaving oost of 
thcse dismantled lines. Now, when it comes to the restoration of these lines. 
the Defence Department is again responsible for seeing that the relaying iI. 
68rried out, that is to say, the financial responsihility for the labour OOAt 
involved in relaying is again that of the Defence Department. We are respon-
sible only for the materials, that is to say. materials which hnve been sent oval' 
leaa for which we have been paid and materials which we have here in "took 
if they are noi;, sent overseas. These are the things for which we are no .likely 
to pay, and obviously not, so that I do not think from a financial point of view 
tbe question of actual expenditure involved in the t'estora.tion of these product!; 
is 8 decisive matter. There I agree with Mr. Menon. Rut the Question of 
remunerativeness of the line from an operative point of view, that I think under 
ilbr present conditions is important. After all, Sir. theRe branch lines arf> 
intended t'ea11y for loc~l development. and I think it is B reasonahle line to talH' 
that Il dec;sion on these matters should be arrived at in consultation with 
the provincial ~ovemments concerned. which is the line we have taken; and 
T do not think that is a line that is open to criticism. There has been a !(l'8at 

deal of reference in the course of the discussion on dismantled line!! 
1 p.m. to a particular line in South India.-the Shoranur-Nilambur line. 

My Honourable friend Mr. Ishaq Seth said that since I was in charge of rail-. 
w8y8 I should take particular interest in it. Now it so happens that yeal'S a~o 
when I followed your honoumbleprofession. Sir. I once argued a couple of 
oriminal appeals in CRAes which I think occurred in this part of Malahar. 1 
am ",ther interested in this. so that I a'Pproach this question really with 
p1'ejudice in fRvour of thil'l ~cheme. If ultimately I arrjve ta a decision agai?st. 
this proposal Honourable Member will. realise that I have done so after haVlng 
.nven the most favourable consideration I could to the facts. . As regardll the 
ShOl'lfil'lur-Ni1amhur line the position is that when reference waA made ita 1944 
to the Madra~ Government they decided against it: ~h~t was not one'of thf' 
linea they were prepared to recommend. Since the MlDIStr, Government eamf' 
into. power we have made a further refprence to which Wf' have just reaelved R 
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reply thab the Madras Government are still considering the matter. So tb •• 
we are not yet in possession of the final views of the Madras Government on it. 
11 the Madras Government thinks that this is one of. the lines in the Madras 
Presidency which ougbt to be restored we from the point of view of the ltailway 
Board would certainly have to go into the question of its remunerativeness; and 
then it would be a matter for arrangement between us and the provincial g01'-
emment how the expenditure involved would have to be shared between us and. 
tb. provincial government. 

My Honourable friend Mr. 'l'amizuddin raised the question of our general 
development programme. I made a brief reference in my budget speech to 
.the projects that we have at present under examination As far as new linea 
are concerned we have got the construction of about five tho IUsand miles under. 
investigation. I think my Honourable friend asked me wLy it is that we do 
not go forward at a faster pace and make plans on a bigger .. cale, because thfl 
total railway mileage in this country in relation to the I ,opulation is so 
small. 'l'hat is perfectly true. But the difficulty in rel-'1IId to carrying OUb 
big developme~t plans-and that applies not merely to tqe 1':1 ilways but 811;0 to 
other departments of Government-Bre broadly two. The)'(' is first of all the 
financial question. The financial question in relation to development was 
probably less difficult a few years ago, but it is not going to be quite as eaay 
a proposition as some Honourable~ Members might tbiIik. The question of 
finances required for development is going to give us a certain amount of 
8DKious thought. Apart from tbat there is a very vital question in re~8rd to 
all planning at present. We might be in II. position to get over the financial 
di1Jiculty but I think what is going to tell in the immediate future is the 
scarcity of materials. It is not our financial resources but our material ~esources 
which are going to' play a decisi't'e part in the settlement of. this question. In 
the report of the Advisory Planning Board. over which my Honourable friend 
Mr. Neogy presided. a very important suggestion hRs been made with regard to 
railways, namely, since many of these important materiak are in short supply 
is it right that railways ",hould make an undue demand on them? B~cause. if 
the railways carried out their plans QQ anything like tbe scale that they havE' 
in mind it would for the time being mean a very big demand upon material. 
'which are already in short supply. We bave got to take that into account. A. 
I said a few days ago in this House, as far as capital expenditure required for 
replacement purposes is concerned, we 'do not think it is possible to postl>OIle 
that. But as far as new lines are concerned I tbink the question of IIca!'~ity 
of materials at present is something that we cannot altogether overlook. So if 
111\' HOl1oll!'able f!'ieno finns that we are not !!oing ahead lit the rate nt which h·· 
\\'(:'lIld likp 11!; to, hI' wiU "PllliFlP thnt. it i~ nlll' t.o (·irr~lImFltnn('eR wh=(·h ~r,~ lo, a 
"1'1''' Inrgl: ,,'dellt h~:\'olld Oil!' "ont.!'n\. 

Then, Sir, there are various specific proposals which have been~ade to me 
regarding local projects. My Honourable friend Dr. Zia Uddin asked me ahout 
the East Indian Railway, I nave looked into tbe flgmoea and I find that tbe 
ERst Indian Railway is under present conditions quite wen provided in r.nmpari-
aon with the G. I. ·P. and the B., B. & C. I. on the other side of India. not 
merely in regard to the number of trains provided but also in regard to the 
number of units of rolling atock provided. So that I think on the wbQlp. thel'f' 
is very little room,-as I said, special1y with reference to present conditions,-

I f01' complaint as regards the East Indian Railway. 

My Honourable friend Seth Sukhdev asked me ~bout the Karacbi-B0!pbay 
line .. As he probably knows, there are two alternative routes under eomndera.· 
tion. The Burvey with regard to one of them has been completed and we 
expect a report on it quite soon. As to the other I think the s11rve,:v is still 
in \'IroJ.tr(,~R. hilt, we C'xp('{·t. to get II f'f'p,-,rt nt. II vpry I"nrl~' (late. TIll th~ .. 
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reports are in hand it is impossible for me t<? make· any definite suggeBtien <lritb 
regarcl to them. 

"y Honourable friend Mr. Hirtzel as usual raised the question of rail.road . 
oo-ordination. Since there is a cut lIIotion 011 this subject I think I had rather 
defer aayiDg what I have to say oh this subject till that motion comes lip for 
disoussion. I think I made a reference to this question in my reply to ·the-
generttJ. discussion; I do not know if T should be in. 8. position to add to it; but 1 
would ask him to wait till we h8Vt~ hnd " discussion this afternoon '00 tbf' 
8'eneral question. ... 
\ KbaD. Abdul GhaDi Khan (North. West Frontier Province: General): Sir,on 

a point of order, the Honourable Member hR~ r",.~ott('n the 'gentleman whD 
wanted to go to Ranehi. 

SrI A. It. Kenan: Sir, I beg leave of the HouSe to withdraw the cut motion. 
The cut 1Il0tion was by leavH of the Assembly withdrawn. 

Mr. Prelicllll': I find that tht' motion on rail·road co·ordination comes from 
*he European group under deIITand 15 and from Sri Mohanlal Susena 'Under 
demand 16. I ,should likt' to know the proper heading under which this dill' 
oussion will come. 

fte BoIlourable Dr • .John Jlatthai: L suggest that demand No. lii wOjJld 
perhaps be the appropriate head to raise this question. 

Mr. PrtIi4eDt: Then Mr. Sn.](Sellli·s motion which is given under demand 
No. 16 has to be taken up now. My point is that the motion which Mr. Sakaena 
has tabled in respect of Demand No. 16 would fall morfl appropriately under 
l>emand· No. 15. 

Kr • .A.. O. "l'amer (Governmt'nt IIf India: Nominated Official): Demand 
No. 15 may be left' open till after the European Group cut motion under this 
head has been moved. That is what hus happened in respect of Demand No. 1 
and that was the procedure adopted last year. 

Mr. Prea1dent: That is what I am going to do. But my poiDt. wawcduld 
Mr. Susena's motion then be discussed under Demand No. 16, be6ause it 
r&!ers to the policy of Rail· Road Oo·ordinAtion? Which "is the proper head under 
which this could be .discussed? • 

Dr. ZIa UdcUn .Ahmad: Thlit doe" not matter. 
order in which they are put in the agenda. 

We 'discuss them in thp 

1Ir. Presiden\: If this was the proper head for Mr. Saksena.'s motion, I 
would have suggested, if the Honourable Members are agreeable, that it should 
be taken -along with this, and then to keep over the Demand, if "it be neeeBBary 
for the European Group. 

Mr ••• A. 1'. Blrhel: Ma'y I slly that we have no objection to that arrange· 
ment. 'We are prepared to have our say on Mr. Saksena's motion and in that 
ol&se we will not move our motion on this subject. . 

Mr. 'PrealdeDt: 1 find Mr. Sak8ena is not there. That is the difficulty 1 
auppose. 

SI\ ••• V.GadgIl (Bombay Central Division: Non·Muhammadan Rursl): It 
6aD be moved later on. The Housl' can go on with the cut motion of P«ndit 
Balkriahna Sharma. .. 

liz. PreII4en\: My point is perhap'" not clear. This is a motion tabled by 
ibe' ~SB Party, and as we, are taki~g all motions on any Demand by that 
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p~y,6his being a motion in respeot of Demand No. 16 by ~e OoDgress Party, 
it ahouldbe taken before any motions on Demand No. 16 are taken. 

81t • •• V. CJadgU: It can be taken at Imy time. .It is the result of an IAll'liuge-
ment made between the Parties with the President. 

8Jarl Satya Jlara1an Sinha (Darbhanga cum Saran: Non- Muhamrnadlloll): 
We can take even Demand No. 28' before Demand No. 1. This has 'been 'the 
praotice of the House. 

Mr. l'realdeD': Then I should like to olarify one more point on whicS lam 
feeling a difficulty. Is it suggested that any Demand can be taken up, and 
She out motions of the same Party on that Demand may be taken up 'at .my 
time? 

81t ••• V. CJadIll: It depends on the view they take. 
Mr. Pn81deD': Is it not the idea that that particular .Part:v should exhaus' 

aU its out motions with regard to that particular Demand 1 

8br1 Satya ]fara1an Sinha: No. 
Mr. Pre814ent: Any way the position is not yet clear to me. 1 had thought 

that, if on Demand No. 1 a Party tables five motions. all of them have to be 
disposed of . 

Sbrl Satya BaraJaD Sblha: Not necessary. 
Mr. Pre8dient: That would mean that they can move one motion on Demand 

No.1 and then say "put Demand No. 10" and they \Yould again come back to 
Demand No. 1. That seems to me tb be very queer. I can postpone it for the 
purpose of other cut motions of other parties because ,the time allotted to them 
haa yet to come, but if a partioular Party tables outs in respect of .. particular 
Demand then all those cuts have to he taken one after: the other; and the 
diffioulty arises here because Mr. Saksena has tabled his cut motion under 
Demand No. 16 which more appropriate):v should be under Demand No. 15. 

Sit. ]f. V. Gadlll,: There is no limitation except the time allotted by the 
President as a resut of the nrrangement to a particular party. The ,particular 
party may have any arrangement suitable to them. 

1Ir. President: Yes, any arrangement suitable to them provided they take 
all their cut motions in respect of one Demand and finish them. 

Sit ••• V. CJadgfl: That has not been the practice. 
Bajl.&b4ua Sattar Baii Iahaq Seth: Not necessarily. A Party may consider 

,one particular cut more important than the other, and they can put it according 
to the priority reached in the Party itself. Therefore It is quite possible that it 
may take up Demand No. 10, then Demand No.1, and then again go back to 
Demand No. 10. It is according to the urgency and the importance of the cut 
motion. .. 

Sbrl D. P. Xarmarm (Bombay Southern Division: Non-Muhammadan 
Rural): May I make a submission 1 It appears that Mr. Saksena's cut motion 
bas been rightly tablfild under Demand No. 16 because it is under Demand 
No. 16 that an expenditure of Rs. 1,50,75,000 has been provided for this purpOSt;. 

The Bonourable Dr • .John Matthal: I agree. It might be left under 
Demand NO'. 16. 

Mr. I'rtII4aDtl: In any ca8e we adjoum now. 
The Assembly then adjourned for Lunoh till Half'Past Two of the OJA)Ok. 
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u_ Thp• ~d blth, re-a~mbl.d ·after Lunch at Half Pa.st Two of the Oioak • 
.u-. real en' ( e Honourable Mr. G. V. MavalBnkar) in the Ohair. 

DBMAND No. 16.-0PBN LINB WORKS-ADDITiONS ., 

fte HOnourable Dr. Jolm Jlattbal (Member for Hailways nnd 'l'ra.nsport); 
"Sir. I beg to move: 

"That. a awn not exceeding Ra. 23,19,00,000 be granted to the Governor General in CoIlllCliI 
.to defray t.he charges w~ich will come in co~rae of payment. during the yAr ending tohf! 
.31M day of March, 1948, m respect. of 'Open Lme Workl-Additiona'. It 

Mr. Prel1dant: Motion moved: 
"That a Eum nol exceeding RI. 23,19,00.000 be granted to the Governor General in· Council 

to defray t.he chargee w~ich will come in course of payment during the year ending tbr 
3la' day of March, 1948, In respect. of 'Open Line Works-Additions· ... 

Manufacture of Looomotit16iJ, Wagons and Coache8 
Pandlt Ba.Ua1sIma Sharma (Cities of the United Provinces: Non-Muham. 

madan Urban): Sh", I beg to move: 
"Thattbe demand under the head 'Open Line Work_Additiona' be reduced by Ra. 100." 
Before I touch on the specific question before the House regarding the 

.. manufacture of l~comotives, I would like to take the. House over the history of 
1IIe manufacture of locomotives in this country. Within the short time at m~' 
disposal, I will try to give as complete a picture of its history as possible Rnn 
try to show how this locomotive industry in our country has lagged behind. 

Sir, the history of locomotives manufactured in India has had. .. ve~ 
ohequered career. Indian ·opinion never favoured the import of· locomotive", 
j~to the country. It always insisted upon its manufacture being done in India., 
but ·somehow a sorry scheme of things so conspired, that we could not change 
the situation in its entirety Bnd we continued to import locomotives in hundred", 
with the result that we have imported I think not less than about 7.500 1000-
motives into this country during the last 40 years . 

. It was not that there were some technical difficulties in the way. It waF. 
not that this industry was B new industry in this country. As u matter of fact. 
the East Indian Railway workshop and the Bombay, Baroda and Central India 
Ra!lway workshop at J amalpur and Ajmer .respectively, did manufacture 1000-
motives during the year 1885 and 1940. and I think that t.he B .• B. and C. }. 
Railway workshop even today continues to manufacture locomotives. Tbf' 
House may:not be surprised to know that the E. I. R.. workshop at Jamalpur 
and the B .• B. and C. I. workshop at Ajmer manufactured Iocomotivefl 
ecmplete with boilers ,tenders. under frames. cylinders. running gear and every 
thing, . and they also bad their own designs. From the year 1885 up to 19ib 
th~ E. I. R. workshop manufactured 214 broad gauge engines. 108 boilerl!l and 
99 tenders. Similarly the workshop in Ajmer from 1892 to 1040 manufactured 
aa many 8S 485 metre gauge locomotives· in this country. These figurel!l will 
elearly show that our country did not lack any technical skill to manufacture . 
looomotives, but as I said a minute before. somehow things so developed that 
we could not take up this work of the manufacture of locomotives in 811 
eamestness. 
~ Sir, after the last H114·18 war, the Government of India came to thf' 
eonclusion that there must be. a locomotive manufacturing shop in our own 
country and that our railways should· not depend upon the internati9nal marketil . 
for the supply of locomotives. With that end in view the Government of India 
in 1921 came out with a circular that they would encourage a private indul!ltry 
for manufacturing locomoti.es in this country. Near about 1922 or 1928. what 
!ill- kno~n All the Peninsular l~motive (1ompany came int.() exi~tence in this· 
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COQD.try and it carried on its work for some time; but somehow it found that it 
coliIdcttot ~ml>ete with the prices prevailing at that. time in the intemational 
market anct-·therefore it applied to the Tari1f Board for the protection of the 
locomotive industry. The decision that was taken by the then Tariff Boani 
regardipg granting protection to this industry has been sumInarise<J in the report 
that it "ve regarding this question. The Tarift .Board said: 

"We eou..ider it desirable on national grounds' that the inda.try should be establiahed ia 
India and .... believe that. tbis could eventually be done (this protect.intl should be given to 
it) provided substant.ial as.istance were given by Government in the earlier rears. But t.be 
existence of a suflicient market. for locomotives in India is an indispensable preliminary condi-
tion and at prelent this condition is not satisfied.!' 

"If protection were given now t.he country would carry a heavy burdeD durin, the nen 
five years and at the end of that period the progress made would be inmfIlcient to juatit, 
tbe sacrifice." 

This was the opinion which was expressed by tho Tariff Board at the time 
regarding the grant of protection to the Peninsular Locqmotive Co. To me it 
appears that the Tariff Board and the Government of India of the time looked M 
this aspect (\f the question in a rather defective way. Perhaps the times wel'e 
such that they could not look at this question from any othe,r point of view. They' 
always thought in terms of giving some sort of support to private enter-prise in 
the manufacture of locomotives but they did not think in terms of this industry 
being of the utmost national importance and therefore they did not take the 
trouble ~ establishing an industry of their own. I do ~ot mean that the Rail-
way Bosrd from time to time did not take into cODsideration various schemes for 
erecting a locomotive workshop, but those schemes came' to naught in so far at' 
the Railway Board would take no decillion whatsoever in time. 

I would not take much of the time of the House by taking it into the maze 
of the various schemes, which came before the Railway B~rd from tim~ to time 
or which the Railway Board itself evolved in regard tp establishing a shop fOT' 
locoIilotive manufacture in this country. I would, however, like to give a1l 
example or two. 

Once it occurred to the Railway Board th&t they must start a locomotive indus-
try in this country and that they must spread-'it over, thrOUghOll~ the country, in 
three workshops. Their scheme was that the boilers should be manufaCtured in 
the G. 1. P. Workshop at Parel, heavy forgings, etc., in the E. I. Ry. workshop 
1I.t .Tamalpur and underuames. running gears and cylinders to be manufactured 
by, and final erection of the whole ~ing to take place at, the N. W. R. workshop 
at Moghulpura. That was one of the schemes that was thought out by the 
Railway BOI\rd but ultimately the scheme was rejected. The whole plan was 
scrapped on :be ground tbat the workshops at Parel, Jamalpur and Moghulpura 
would not lend themselves to conversion for this work. Secondly it was not 
possible to exercise control over expenditure in three different workshops and 
thirdly (let us rememhpl' that these workshops were also to do tbe repair works) 
the objection that the Railway Board took at that time was that the correet 
allocation of expenditure between repair works and erection of the locomotives 
could not be properly distributed. Therefore this scheme was scrapped. 

Then there came a scheme for remodelling the Tatanagar workshop for thiJI 
work but ~hat also was rejected, because it was felt at the time that the altera-
tions would cost very heavily, the layout of the factory was not quite satisfactory 
and the coat of labour would be very great. These were the grounds on which 
the second scheme was also scrapped. 

In 1988 the Railway Board again went about with this business and estimated 
the cost of a new workshop with a capacity to manufacture abouf 50 to 60 loco-
motives at about 80 lakhs but this scheme was also abandoned, because it was 
fel, that the prices prevailing in the intemational market at the time of locomo-
tives were 10 attractively low, that to proceed with the scheme at that iime wour~ 
be a.wane. As a matter of fact during these years up to 1988 there had been set 
lip certain committees-the ·Raven Committee, the Pope Committee and the 
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lnch~Bpe ('ommi~t.l'e-and they suggested certain developments in the at>'tual 
runnmg and repa~ng of ,th~ locomotives. The Raven Committee by ita sugges-
~on reduced the tIme of engmes under repairs. As a matter of fact by the adop-
li,on of the Raven Committee reoommendation a considerable amount of time Wl\S 
laved for engines under repairs. '.Phen came the Pope Committee which sugged-
ad that all the locomotives shouJd be pooled and they also suggested a method 
for the better utilisation o! the locomotive power in the country. And then came 
'he ~lect~ifica.tioll scheme of B,ombay. All these factors led to a surplus of loco-
mO~Ives In th!s country and thIS was also one, of the reasons which prevented the 
Railway Board from proceeding with the scheme of manufacturing locomotives 
in this oountry. 

1 have calculated the cost which this country had to pay for buying locomo-
ijveti up to this time. As I said, more than 7,000 locomotives are on the line; 
ijlis includes metre gauge, broad gauge and narrow gauge locomotives. If 70 to 
80 thousand rupees per locomotive were to be considered 8.8 the cost, then our 
(~ountry has paid in the neighbourhood of 70 crores of rupees during the last 40 
,ears to outsiders by purchasing the locomotives abroad. But now the question 
before us is whether we can establish a locomotive workshop. ]'rom the reports 
that we have received from experts on this question, if we take into consideration 
the ulinimllDl average demand of our railways, then up to the year 1975 we will 
require locomo~ives in the neighbourhood 'Of 108 broad gauge snd 88 metre gauge 
every y~ar. This is one basis of calculation. Another basis of calculation is OIl 
the existing equipment and the average requirements of our country on this basis 
will be 197 broad gauge, 85 metre gauge and about 10 narrow gauge locomotives. 
On the basis of daily use, again, it has been calculated that somewhere in the 
11eighbourhood of about 90 brond gauge, 40 metre gauge and 4 narrow gauge 
locomotives will be required. 

'fhl: @pecific I- urpOSe with which I hllVe moved this cut motion is regarding 
the lIew shop which we are going to erect at Kanchrapara, about 26 miles from 
Ctllcutta, About this Kanchrapara scheme the experts have given their opiniong 
frcDl time to time in such a way that a laymlln like myself has b~come very 
nervous. At first it was calculated that the scheme at Kanchrapara wil', not cost 
more than Its. 87'461akhs all-told. Again the calculation was made. Some other 
experts went into action and they came out with a sort of a revised es~mate which 
actually went ull to 255 lakhs. Then all this was sCl'8:pped. A third estimate 
was brought before us and that amounted to about Rs. 4,21,00,000. Then another 
~lCheme came before us which went up to Rs. 6,45,00,000. And t,hen a fourth 
.cheme came which raised the expenditure up to Rs. 12 crores which the Railway 
Board brought down to Rs. 1]'4 crores. That is the present demand. Now, 
Sir, I feel that there is some sort of muddle there. At least I am not satisfied 
as to whether all these various schemes, these three or four schemes, and the 
expenditure mounting up by leaps and bounds, are all quite sound. I am afraid 
they are not and I will therefore ask the Railway Member to look into the scheme 
before launching it. I know it is high time that our country should be self~ 
lufficient in respect of locomotives and should not depend upon any other country, 
that we should free ourselves of the tantacles of the international market. I 
know that. At the same time the various schemes that have been brought before 
us are such that it leaves me rather sceptic about the new scheme. In this maze 
of. Bchemes and counter-schemes and counter-schemes and conversion schemes 
md independent Locomotive Building Schemes and in this spiral of raising esti-
mates from 87'46 lakhs to 11'4 crores, a man like me simply gets lost. I would 
Qlerefore requ8stthe Honourable the Minister for Transport to be good enough to 
iake into Consideration t.he suggestion whether all these schemes cannot be scrap-
wed and a new scheme cllBtiug much leu could Dot he taken in hand . 

• 
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1"01" instance, lihe report which was prestlnted to the Railway Board by M;etlsrs. 

Humphries and Srinivasan clearly says one thing. 
"It. may therefore be taken &I eatabliahed" t,hE..Y lay "t.bat. t.h.ere ar~ ~ diftieulw88 o~ • 

lQeebanical Or other tecbnical nat are atal1ding in the way of Indian railway" ~ufaet~nng
t.b.eir own loeomowvee in India. In lact, t.be Bombay, Baroda and Central l~dla Railway 
workahop. "t. Ajmer deaigo t.he locomotiy. they manufacture and ~urD out. a ~iahed ,product 
which compar .. quit&- fllvl'ul'8bly in regard wits pf'f\;ce capacity an,l J'UJ1I).mg, With the 
import.ed article." 

If thiR is 80, then 1 c,an't understand the reatlOu why the Honourable Col. 
Emersoll, the Chief Commissioner for Railways said in the Upper gouse that this 
Ajlllcr scheme it. 00 be scrapped. They have been manufacturing 'locomotiv~g 
already. If you want. a little improvement, you can eR!'lct it. But to s~rap the 
whole thing is a proposal for which I have not been able to understand the reason. 

I similarly have not been ahle to understand why this workshop should be 
located at Kanc'hrapara. 

As has been pointed out here Ilnd in the Upper Houstl, KUllchrapara is nearer 
to the sea aud so is within the bombing distance. ;M:oreover the raw materials are 
not available there. Cool is Dot there. There are other things also. For 
illstance steel is not available uearabout. rrherefore, if this scheme is abandoned 
aud if, according to the recommendations of the Humphries-Srinivasan Report, 
we adopt 8 scheme of having our workshop at Jamalpur I think it would be much 
hetter. 

In their neport, Messrs. Humphries and Srinivasan say: 
"The' existing locomoth'e ah'>pa at Jamalpur hr.ve been rebuilt almoat completely aft.er the 

Bihar eart.hquake of 1934. -Their lay 3at. doe. not allow of the pooling of repain ud mana-
facture of loeomot.lv" into a (Jompo.ite shop, and for the J'tIMODI we have indlcat.ed earlier in 
the Report., we favoar the aItoImative 'f building t.he new ahope .. a lepant.e unit to that 
of mixing up repairl and manufacture under on. I'JOf." , 

This Kanchrapara scheme also is designed with the same end in view, 'rhe 
cost tha.t has been given by the experts, Messrs. Humphries and Srinivasan does 
not amount to more than Rs. 108'78 lakhs for the Jamalpur Shop. 'rherefore I 
very humbly will suggest to the Honourable the Railway Member that instead of 
getting the shop established at Kanchrapara, if he can persuade the Railway 
Board to bring it to Jamalpur and thereby reduce the cost also from 11'4 crores 
to only Us. 1 crare and 8'78 lakhs then I hope the purpose will be amply sl·rved. 

Hir, with these words I move that a cut of Re. 100 be eRected in this demllllfl. 

Kr. Preald.eltt: Cut motion 1II0ved: 
"Thr.t the demand under the head 'Open Line Work8-Additions' 'be reduced by RI. 100." 
S&rd&r Surjlt SbIgh K&11thta (Punjab: Landholders): Mr. President, Sir, I 

rise to support the cut motion so ably moved by my Honourllble friend Shri 
, Balkrishna Sha.rma. Railways in ·this world have played a great part in develop-
I lug any co~ntry industri~lly or economically or edu~ationally. They playa very 
: great part In the development of a country. ltIy friend Sharmaji stated that we 

eould not take up the manufacture of locomotives. I would go a step further Ilnll 
say, not that we could not take up the manufacture, but rather- we were Dot 
encouraged, or definitely discouraged, to manufacture locomotives in this part. of 
the country. The reason is not far to seek. For, if this country started thr 
manufacture ollocomotives and other rolling stock, the orders--or may J call the 
fat orders-which the British or the Western part of the world got woulit not llllve 
been taken, with the result that all their Indian capital which could hlwe hem 
used in this country for the benefit of this country alone, was taken out for the 
benefit of another power, which was so typical of them. 

Sir, °1. would flake the House to the year 1946 when the then Honourable 'Mem-
ber for BrUways while presenting the Railway Budget for that year said that 
"lana were being finalised for the workshop at Kanchrapara. Next year, ,thnt ill 
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rSardar surjit Singh Majithia. ] 'J h" . 
in the year 1946, the Railway Member. was a.bsolutely SI ent on t 18 poInt. ThIS 
clearly showed that the remarks made m 1945 were merely an eyewash. 

[At this stage, Mr. President vacated the Chair which was then occupied by 
Mr. Chairman (Shrimati Ammu 'Swaminadhan).] 

It is most gratifying that the Railway ;r(ember of our National Govemment 
has gone a step further and he has presented this year definite figures and plans 
3 for the Kanchrapa.ra workshop. In order to meet the demands of a 

~... country which is rapidly being industrialised or rather will be indus-
trialised, with oUr Government at the head, Railways will have to play an im-
portant part in the development of the country. If you see the figures, the figure 
of railway traffic and the travelling public has increased three-fold. To overcome 
the overcrowding we shall have to put into service about three times the trains 
that are running at the moment. . This necessarily means tha.t we will have to 
get hold'of more wagons, more coaches and more engines. If we were to follow 
the policy followed by the predecessors of the present Government, then it will 
mean that capital which is about three times as much as has already been 
invested in foreign countries will have to be invested-again and the money will 
go out of India and I am sure that our Government will try to prevent that money 
from going into other hands .. As I have said, we would require a lot more of 
locomotives and this takes us to the other problem and that is the scarcity of 
coal. It is most gratifying to note that our Railway ~ember is already thinking 
of the diesel electric and electric locomotives. I would say that the ;Railway 
Member should give the first priority to these new types of locomotive power 
and whereas he is a.lready going ahead with the production of steam locomotives 
he should start or rather in any case assure us that the production of diesel elec-
trio engines or electric engines will be started in this country in the very near 
future. This would help us to get over the coal shortage. This is more necessary 
from another' point of view also and that is, that with the increasing industrial 
development of this country the industries are going to take up' quite a lot of coal 
and' if the Railways have to run and the industries have to flourish they have to 
be competing with each other for getting hold of their coal and it is therefore 
more necessary that the railways which have been established should take to the 
other form of power and try to get hold of the locomotion power from other 
sources than coal. I can say it definitely that the railways will not be the losers. 
They should pioneer, encourage and take the lead in encouraging the industrial 
development of this oountry, for with the development of the country you' will 
raise the earning power of the public or the ordinary man. Thereby they will be 
able to pay higher price for the transport used, which the Honourable Member 
wants us to pay. With these words I strongly support the cut motion moved 
by my friend Mr.' Sharma. 

Dr. Zia U'ddla Ahmad: $ir •••• J: • 

An HODDUrable Kember: Madam I . 
Dr. Zia 'Uddin Ahmad: Sir, I think it is a matter of congratulation to the· 

Members of the Assembly that its proceedings should for tne first time be 
preRided over by a lady member' of this House. I had the same difficulty in 
the. University of Aligarh, about using Bachelor also to male and female 
students. . 

Now, as regards the cut motion, when reading the cut motion, I was under 
the impression that we will discuss the paucity of rolling stock and not the 
question as to where the workshop should be located, as my friend the ~over of 
the cut motion ultimately concentrated in the end. I thought it was really a 
thing Admitted by everybody that we are short of rolling stock and any attempt 
t.bafl can be made to manufaoture in this country may be absolutely impossible 
and we have to import from outside and increase our rolling stock to the greatellt 
eapacity. There is no need to co.mment on this issue. As regards the location of 
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the. locomotive workshop, you cannot manufacture metre gauge and broad gauge 
engInes at the same workshop. One workshop to manufacture the locomotives 
f?r metre gauge at Ajmer may not meet all our requirements and of metre gauge 
lInes and to overload it with the manufacture of broad gauge is not an economic 
proposition. This question was really closed some time ago. 

As regard::. thtl other point as to where it should be located I understand this 
question was thoroughly discussed by the Standing Finance Committee whel'fl 
our representatives, I notice from the report, unanimously accepted the location 
of the site for the manufacture of locomotives for broad gauge. Some years ago 
we considered the possibility of Jamalpur. It was gi'Ven up because it was "not 
convenient to combine the construction of locomotive with repair work. 
J amalpur is a well organised institution and it really caters for the entire repair 
work and construction work is also done there. But to overload it now for 'the 
construction of new locomotives is not a sound economic proposition. I had 
thought that J amalpur had been given up long ago, for the locb.tion of factory for 
manufacturing locomotives. The other place which waif considered hi this 
connection and which was also discussed some years ago was Jamshedpur. In 
this case also there are some difficulties. In the first place, the difficulty is 
about land, which is not very easy to find there. Then, it is not very easy to 
find labour also there. The iron and steel industry is an expanding industry and 
if you locate other industries also there, labour will become more scarce and there 
may be unnecessary competition between the two. Therefore, this workshop 
ought to be located somewhere else., I understood from Khan Mohammad Yamin 
Khan, who is a very enthusiastic member of the Railway Standing Finance 
Committee, that the Committee selected Kanchrapara. for several reasons. In 
the first, place, there is plenty of land there. The military had some land the.re 
and they have now given it up. The second argument was that there is skilled 
labour also available in Kanchrapara. The drawback of this place was pointed 
out by my Honourable friend Pandit Balkrishna Sharma that coal and iron are 
not there. Now, it is very difficult to establish such factories at places where 
there are coal mines and iron mines. They will have to be located at some 
convenient place and Kanchrapara is a place which is neither very far from the 
coal mines nor from Jamshedpur, which manufactures various iron and steel 
things. This factory will not need the iron ore. They will need the manufac-
tured product of iron which will probably be manufactured to a large extent at 
Jamshedpur and it can also be imported from outside. They will also require 
steel of a very high quality which probably India cannot ptoduce at present. 
Taking all these points into consideration, I think that Kanchrapata which has 
been selected is the best place from economic consideration. In a matter like 
this it is not desirable that we should be swayed by political considera.tions. But 
if we look at this problem from a politica.l point of view, then I would not like 
that Bihar should monopolise all the industries merely on the ground that they 
.can produce coal. If the argument was that we ought to place every industry 
at a place where there is coal and iron, then all the industries in India will have 
to be concentrated in the province of Bihar. But the Government would not 
accept this theory because, after all, you have also to consider the question 8S to 
how to supply these articles to the consumers. That consideration should not 
be left out altogether. We should look at this question only from the point of 
view of economic consi(ieration and the practicability of getting the best product 
out of the materials, because whatever we produce there will not be the property 
of a particular province but it will be the property of the Central Government, as 
transport is already a. Central subject and not a transferred subject. I admit 
that I have not been in touch with the most recent arguments as I was not a 
memoer of the Railway Standing Finance Committee, but from the conv,ersation 
that I have bad with Khan Mohammad Yamin Khan I understood that from the 
economic point of view this place is the best. This argument bas appealed to me 
and I support the decision taken by the Railwa! Standing Finance Committee. 
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1Ir. Kuhamm'4 _&UDWl (Patna and Chota Nagpur cum Orissa:, Muham-

madan): lSa, .1 wn really surprlsed at the attItude wnloh the Honourable Mover 
has takeu on tnlS cut motion. 1 thought that his purpose in 
moving t.nlS cut wotion was probably different., from what he actually 
said on t.UtI door of the House. Unfortunately, I was ~self not 
present in tbe House when he spoke but that is what I have 
been given to understand. With regard to the workshop at Kanohrapara,he 
said tba~ til "UK liCJL a s\btable site. I would only say in this cOllneetibu th;,t 
this queslilou wall noli even brought by the Honourable Member hims3lf before 
the ltailway bumdiug l"inance Committee nor did any Member of his party 
say thnt LUlS Wuli 1101; a SUitable site. l'his'aftel'-lihought is probably the reBul. 
of certain political considerations which he might have had himself and which 
might have been given to him by some other persons. I would only say this 
that Kanchl"8}lara as a workshop has proved more successful than any other 
workshop so far. Hs has probably laid stress on Ajmer, but he does not 
realise that the Ajmer workshop was. in the first place, made for preparing 
locomotives. Even that th~y have not been able to do successfully to a 
reasonable extt'llt. The handicRpd of Ajmer were probably realised by the 
B. B. and C. 1. officials, but they had no other alternative. The position of 
the Railway Board is quite different. It is not a. question of a. partioular 
locality,. hilt it IS II question of the most suitable site in the whole of the 
country. He said that we would need coal and iron and the vioinity of these 
things would be UD advantageous factor. Ajmer is more devoid 01 iron and 
coal than KllllchrapRra by any means. 

Pandit BalkriIIma Sharma: On a point of personal explanation. ,May I 
inform the Honourable Membel' that, as 0. matter of fact, I did not refer to 
Ajmer in preference to Kanohrapar8o. I only said that I Wo.s in favour of 
Jamalpur in view of the oost, which was 108 lakhs as oompared to 11 orores a. 
Kanohrapara. That was what I said. 

(At this stage, Mr. President resumed the Chair.) 
1Ir. J[Dhammad _auman: I stand correoted in that sense. I thought h. 

had first preferred Ajmer and that is why I was developing my argument on 
those lines. 

Now, about Jil.malpur, which is part of ths provinoe to whioh r have the 
honour to belong. Probably nobody would have been happier that. myself it 
that. were a really suitable pltce. What we have seen '.}f Jamalpur workshop 
so far is that it bas not been able to work even on tnat limited scale at which 
it was organised. The financial consideration which my friend has just men-
tioned by correcting himself is not of much importanoe in this way that we did 
examine all the financial aspeots and our decision was arrived at after careful 
consideration of the financial Ilspects as a whole. I do not suppose I have go' 
the time to go into the financial aspeot of this Bcheme because it would require 
reference to 1I !ot of books and statements issued by the Railway Board. Bu' 
I think the RR'lway Board took the neoessary steps and made neoes88l'1 
enquiries in this connection and they arrhTed at the decision that no better 
plaoe. thaD Kanchrapar80 could be found suitable and that it was preferable to 
Jamalpur. ,JoYl'"lpur is a small plaoe. It is farther away from a Port than 
Kanchrapara. Kanchrapara has the great advantage of being nearer a Portl 
for such hrT'ort!' as may be neoessary even when we manufacture locomotrives 
on a· bigger scale. Moreover we have sunk a large sum of money on the 
workshop at KBDcharapara and it would be sheer waste of public expenditure 
now to th;nk of changing the pilltoe. . 

The next po:nt which I should lik~ to impress is the question of availability 
of labour. In Kanchrapar8 there is a greater chance of getting labour than a' 
Jamalpur. Pp .. haps the Honourable Member did not realise that there is no 
other part in Bihar whioh is more thinly populated than .Tamalpur side. The 
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particular class of labour whieh is required for the workshop» will ~ be avail-
.. ble unless you import them to Jamalpur from other parts of Bihar or from 
Bengal, whereas in Kanooral,tua which ill in a densely populated area.-iniac\, 
it is more densely populated than any other area-there is no diffioulty of 
labour at aU. That IS also a great faotor in choosing the site where labour wiD . 
be available for our purpose. I will not dilate on the question of coal, iron 
lAnd manganese. 'l'hey have to be transported in any case whether the wor1t~ 
shop is located at Kanchrapara or Jamalpur. In the case of Jamalpur theB6 
products have to be imported from Lhe vicwity, whereas in the case of KWlChra-
para, it may be that these products have to come from a farther vicinity. 
'fhat is the only difference. Under these conditions, I find there i8 no .r.eason 
why any ieea should be entertained in this House about changing the site for 
manufacture of locomotives. 'l'be Standing Finance Committee bas alreacl1 
approved this proposal. This iRsue was not raised in the Standing Finance 
Committee. 'l'h» Hailway Board after a full consideration of all the 1'':'08 ana. 
cons have de(·ide~ in favour of Kanchrapara and I hope tbe Honourable Movl'r 
of this Cut Motion will no more insist on a change of the location of iha 
workshop and I hope .he would agree to the decision already arrived at. Witll 
these remarks,. I resume my seat. 

Khan Mohamm &4 Yamin Khan (Agra Division: Muhammadan .ltuml): I:)i,:, 
this subject of manufacture of locomotives, wagons and coaches has been engaJt 
ing the attention of this Hous~ for a long time past. Many years ago when 
Sir Muhammad Zafrullah Khan was the Railway Member, I had brought thiB 
subject to the attention of the Hailway Board. Unfortunately Sir Muharnm .. a 
Zafrullah Khan did not realise at that time what difficulties we would have tD 
encounter. lI4y contention at that time was that if war broke out and since 
we depended at that time for our supply of locomotives from abroad, w» -
might be put in a helpless position quite unable to meet the demands of tbe 
country. At that· time, my fears were pooh-poohed and brushed aside. The1 
all dubbed me as a pessimist dreaming of war. I was quite sure myself th"j 
war was bound to flare up soon beca.use I knew the conditions .in Europe in 
those years. War did actually come and my prophecy was fulfilled much sooner • 
than others expected. The position in this eountry became very acute. 'J'he 
country was called upon to tackle increased transport problem with the limited 
stocks of locomotives IiDd wa.gons n.t our disposal with the result that the situa-
tion became very alarming. Many of the locomotives and wagons were taken 
away by the military for defence purposes, and civilian trade was practically 
at a standstill. In· view of that situution. we pressed on the Railway Hoard. 
to select a site for manufacture of locomotives. The idea at that time was m 
choose Labore for the location of the workshop. There was a great scope for 
cheap labour in LahQre and we thoullht that Lahore being neR-rer the hom~ 
town of Sir Muhammad Zafru1Jah' Khan. that site would be chosen. An 
appeals from this House did not make any effect on the mind of the Govent-
ment, constituted 8S it was at that time. Year after year we went on press-
inlr on the Government the desirability of making a start with the manufnctur& 
of locomotives in India. In the Railway Standing FinRnce Comm;ttee also W& 
had been asking the Government to strart manufacture of locomotives. W8 
went on pressing on the Government, but with no effect, until at last, th:& 
Government themselves woke up to the difficulties of the situation Bnd MQlisedi 
that it was no longel' flAfe to IARve thina's to drift. The (lnvpmm"nt slf!b 
al{reed that it WIlli neceRsorv to mRnllfa~ture locomot;ves in largel' numhers In. 
this country. There WR!! the Ajmer workshop which hRd iUl'~t stArted mn'lufae-
tmain~ looomotives. Thev hRd R lot of work hefli~es and so the A impr workshop. 
could manufacture on Iv R few locomotives whi~h were not Bt all RufftC'iAnt fol' 
the country. (l."tlJ1'""l'Hnn), J knnw th;8. Thpv ~onlr1 ."ot C'l"''' .. ,;t.h t1l8 
demand at thRt t.ime. Now. when the WRr R~tURllV RtRrted. this wOl'hhop. 
Ajmer was only able to supply some locomotives for the metre gauge lines ADa 
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Uris work too had. to be stopped because they were entrusted W1th more 
iIJlportant work connected with the prosecution of war. So even the smalf 
amount of work in the shape of manufacture of locomotives whioh Ajmer work-
shop was able to do had to be curtailed greatly. Moreover locomotives had 
tQ be exported from. India to Middle East and the result was 
~at we were left only with few locomotives on metre gauge lines. 
These metre gauge linessuifered greatly. After a good deal of 
P.Elrsuasion, the Railway Board agreed' to start this scheme in Kanch-
rapa.ra. At that time I did not want to raise a controversy over the 
i~lecticl1 of the site for the location of the workshop because that would take 
u~ to somewhere in no man's land. Because if we raised this q~estion pro-
vincial controversies would creep in and every province would want it to be 
located within its own boundaries. Instead of doing any good that would only 
divide the people; and so we left it entirely to the wisdom of the experts of 
t11.e Railway Board to seleot the site they thought best. They seleoted 
Kanchrapara and came before us with a scheme to which ~e in the Finanoe 
Committee after long examination and deliberation gave our consent. Of 
course that scheme ditlered from the present scheme. First of all we did not 
think of making so many locomotives as we intend to do now. It· was the 
idea that Kanchrapara. which was to be mixed up with the existing workshop 
:\!ould make only a few locomotives and then expand; but now we do not want 
'to proceed piecemeal but we want something which will meet all our require-
lUents. So now we have this scheme which will give us 150 locomotives every 
year. The scheme is very good for India and although I do not like contracts 
being given without tenders lJIld the committee also was strongly of the view 
~t this must not be done, we had no other alternative because the scheme 
would otherwise be delayed by ten months, which would be reqUired for speoi-
fications to be prepared on_ which tenden; for the workshop could be invited. 
We did not like this postponement which would keep us dependent on foreign 
imports and so we agreed. The only point of difference between us and the 

. -Railway Board was as to how the contract should be given; there was no dis-
pute about location or its formation. We examined the thing thoroughly with 
.~e help of the Railway Board; and it must be said to the credit of the Honour-
able Mr. Asaf Ali that along with non-official members he was very keen on 
putting the scheme through at once. But our differences remained as they 
were, though there was a sort of compromise. The Committee after long 
deliberation decided not to say anything against location ll.t the place where 
after long persuasion we had succeedea in getting it. We did not examine it 
further bel'lIuse 4;·hese things give rise to all sorts of conllicts. Lahore had a 
long standing claim and it had better facilities than other places except Kanch-
rapa.m. \h·. also examined the claims of Jamalpur but did not find it feasible. 
For instance. we considered whether coal and iron would be available; Kanoh-

• rapara is llot very far from the cOlllfields. But steel also is required, and that 
ca.n be supplied only by Tata's who would build their own locomotives. So 
we-cannot l)Urchse only from .Tata's and no one else, and even for building 
our workshop we have to depend on foreign markets for steel. If we want to 
build it only with Indian products that would take two or three years whioh 
.neans that 800 or 400 locomotives would have to be purchased from abroad. 
A workshop must be run economically, which is only possible if we manufac-
ture in large quantities. Our engines at present are out of date, most of them 
:have run their life which is 85 years, Rnd in the last five or six years we have 
not replaced any of them. We are getting some now but not in the quantities 
tbst we require. So even at a higher cost we have to buy from abroad, lP.Dd 
I do not know how long these high prices will continue; there is no sign of 
their coming down in the next three or four years. So after all this delibera-
tion in the House for more than 12 years, postponement now and sfls.rtiq 

from the very beginning will do no ~ood to the oountry. 
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I do not think much of the argumea.t of vulnerability of Calcutta from the 

.air. Nowadays every place is vulnerable; and in case of an air "ttack from 
Burma side Calcutta and J amalpur are equally open to attack. and two. or. three 
.hundred miles make no difference. In the same way. as regards coal if It can 
·be taken from the coalfields to J amalpur it can be taken to Kancbrapara also. 
As regards steel I have said that we have to depend on foreign markets for.11 .. 
long time and it is easier to get it in the Calcutta. port than in the .interi.or. 
1 . would have heartily supported this if Government had given any conslderat~ 
to it in 1985 and 1936 when I pressed for it before the Honourable 811" 
Zafrullah Khan who. however. did not like my ideas. Therefore I think it 
would not be advisable to start this controversy of location again or to postpone 
it after all these long deliberations on this question. Whether it is located at 
Lahore. or at Ajmer. or at Kancbrapara is to my mind a trifling matter as long 
as it is in India. What is important is that we must have locomotives manu-
.factured in India. Now that a decision has been taken +.hat it should be 
located it Kancbrapara. let it be there. although I would have preferred 
Lahore. Ajmer is ;lso a suitable place. but there are many difficulties there: 
land. water. coal and supply of steel. These difficulties Ille much more acute 
there than at Kancbrapara. All the Honourable Members who have seen the 
Ajmer workshops know how it is situated and whether there is any scope of 
its expansion. Personally I do not think there is any big scope. Sir. I would 
not like this question to be reopened. Let us leave it to the e~rts to choose 
the site. but let us insist that it should be done as economically as possible. 
Taxpayers' money should not be spent unnecessarily. and we should manufac-
ture locomotives as early as possible. 

Sir. these are my views. I do 110t wish to go iniio det,ails of what happen-
ed in the Committee because you will not pennit me to do 80, but I have 
given the conclusions at which the Committee arrived and that is a public. 
property. 

DlW&D Ohaman Lall (West Punjab: Non-Muhammadan): Proceedings are not 
confidential. Proceedings of Select Committees are but not of Standing 
Committees. 

Khan JIobammad Yamin Khan: The proceedings of the Select Committoe 
are confidentiaL I have only narrated the conclusions arrived at which are 
availahle to thi!' House; I have not revealed the talks which took pl",ce in 
the Commit tee. 

After all that has happened, I thought that this House would unanimously 
accept that contract should be given by calling tenders and not by negotiation. 
I gathered that the Parties were determined to press this point. but later on 
some assurances were given as a result of which cut motions we~ withdrawn. 
It was stated that as far as quarters and other construction work is concemed 
for which contract is to be given to ten people, sufficient time would be given 
in inviting tenders. I now hear-I am not sure of course because I am not a 
contractor and I do not know these things-that insufficient time has been 
given, and if it is so I hope the Honourable Member will see to it that the 
date is extended. As the Honourable Membw- knows, the idea in the minds 
of the Members of the Committee, who represlnt this whole House, was that 
tenders should be invited, that the contract should not be given to one firm 
which happens to know everything beforehand, and that the contract should be 
sp1i~ up so that the work may be executed properly and expeditiously. No 
favouritism should be shown to anybody and everybody should have the freedom 
t~ give a tender for this work; of course the cheapest tender should be accept-
ed. That should be the criterion and that.is to which I stick and I press. 
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P&l1d1t K1Ikut. BIbUl LIl Bharpva (Ajmer-Merwara: General): Sir, I rise 
to support the motion moved by my Honourable friend, Pandit Baikriahn ... 
Sharma. I think 1 shall be failing in my duty if I do not express my lenti-
ments 'on this question because so much hilS been said about Ajmer by all 
.sections of the House. I submit that it is a question of suoh supreme import. 
ance that it must be judged on its own merits without bringing in provincial. 
ism or communalism. As every Member who has expressed his sentiments has 
said, we. must abide by the opinion of the experts on the point as to which 
place would be most suitable for the location of this important industry which 
1 subnlit is most valuable for the financial stability of our railway system, 
which is so important in our national life. 

So far as Ajmer is concerned, I admit the only disadvantage that it has 
got is that it is a small place .and the province in which it is. situated is more 
or less a district. Otherwille. judging from every point-of view, Ajmer has the 
first claim to this industry. It is Ajmer which right from 1895 to 1940 has 
been the sole locomotive manufacturing centre in India. So far as experts' 
opinion is concerned, the latest available report is by Humphries and Srini· 
vasan which was written in 1940, and so far as Ajmer is concerned it says that 
the locomotives produced at Ajmer, numbering 435 have been of a very good 
quality and they compare well with foreign manufactures. The report of course 
says that the production of locomotives at Ajmer is slightly uneconomic, bu' 
the reason given by the expert committee is that it is due to the production 
being on a very small scale. rrhey have said that if production is mcreased, 
and if the factory is reorganized and run on more scientific lines, it will no. 
be a losing concern. 'l'herefore, the first question on which 1 would like to 
invite t.he attention of the Honourable the Hailway Member is that he should 
1I0t approach this question with.a biased mind. He should not proceed on the 
data tha.t has already been worked out before him, but he should keep his 
mind open on this question and should consider the question entirely on its 
merits. It hut! been said that Ajmer is Yo very couges~ed }llnce; til.t there is 
l.ICarcity of water. But I respectfully submit that there is no truth in this 
argument. . If the Honourable the Railway Member personally proceeds to the 
site he will be glad to find that there is ample accommodation available for 
tht' railway company itself and apart from that, there is a lot of land which 
cell be easily acquireu in cal-le this is necessary. So far as the scarcity Q~ water 
ill concerned, I respectfully sub~it that this industry has been working there 
for such a long time and yet the scarcity of water has never been felt. Of 
eourse with tube wells and other mechanical devices whatever little scarcity 

- there is will be met. It has been argued that it is not situated neat coal 
and iron and therefore it is at a disadvantage. My respectful submission in 
this connection is that it. is a preposterous proposition to argue in modem times 
that every industry, or every centre of industry must be located in the vicinity 
of cool and steel. In f8ct. Ajmer, as I have already said has been manufactur-
ing metre gauge type of locomotives for a long period, and if this has not stood 
in its way so far why shollid it be taken as a rtlslldvant.age for the future. 
Himilarly, if it is an argument for preferring Jamalpur as against Kanohrapara 
or vice V8TRa, then Rir. a little distance will mRtter. 

We have also in view that the Central Provinces have sources of iron ore 
Rond coal which are still undeveloped and I am infomlf.d that the Planning 
Advisory Board. haR already recommended that these sources in the Central 
Provin:l~s should be tapped and if this is done t,hA situation in AJmer IU) far 
8S coal and iron is concerned will be eased. Therefore. Ajmer hall a ~ood 
case. It has the oldeRt claim. Moreover in wartime the Ajmer factory, w4ich 
had till then only manufactured metre gauge locomotives. WRS callerI upon to 
manufRf'.tllm hMRd I!'IUlL'P lof'nmnt1vp,s. owinll to WRl' nl'lf'.PRsitiAs Rnll bv lQ46 
not less tha·n tAn lo(''omotives were manufact.ured and thf'iv are running sat.isfae-
t.orily. Similarly, this year there are ten locomotives for the broad gauge in 
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. haud besides metre guage 10coDlotives. Then the argument that it is unecono-
mical to manw&eture !WOlllotives in Ajmer .lS controverted o~ ~ue fact tJlat the 
B. B. & C. 1. 11,tWway was not a 1:)1iat8-owued railway in the Deg!Ilnwg. it wa ... 
a ComplWy-owneu rlldway aud stdl the oM. li. & C. 1. J.tallwu,Y CULU.t'thl.)' wluch 
had no particular love tor developing Iowan industry lllauUiactured from 1895 
its own locomotives in the AJwer workshop so much 80 tout 11; went before 
Parliament and sought pemusslOn that it may be allowed to manufacture 
locomotives llot only lor Its OWn use but also for the use of other .coInpanies. 
that were in need. 'i'hat showed that that oompany was econowloaliy manu-
facturing locomotives and was making profit. Therefore. my subnLssion is. 
that even if you stick to the experts' report it holds that tile Ajmer workshop· 
should be continued notwithstandinB the proposal. that Kancbrapara be develop-
ed. The I~rgument of the experts IS that It is absolutely necessary in case of 
a key industry of tlus kind t.hat there should be another supplemtlnwy work-
shop which may be relied upon in days of necessity and urgency: my submis-
sion to the Honourable the ltailWBY Member is that even if he comes to the 
oonclusion that the main t>tate w,prkshops are to be located in Kanchrapara or 
somewhere else, there itt no justice in stopping the manufucture work at Ajmer. 
I was surprised to lind in the speech o.f the Honourable the Chief CommillHioner 
of Railways in the Upper House that it is boasted for the brst time that the 
Ajmer workshops is being run uneconomically, suggesting by implication that 
they are thinking of closing it down. I must protest against this. It. will be 

_ doing a great injustice to Ajmer. In fact it will be penalising Ajmer for the 
very object for which it has been the sole oustodian of this industry for such 
a long time. 

Coming to the next point, and which is very important, it is about Kanuh-
rapara. This report recommended that the present repair wor.kshop at 
Kanobrapara must be converted into a manufacturing workshop. 'l'he experts. 
had three alternatives before them: whether they should recommend Jamalpur, 
or whether they should recommend the conversion of. this workshop into a 
manufacturing workshop at Kanchrapam or whether they should suggest an 
absolutely new site for the making of this ,new workshop. Theirrecommendll.-
t40n is positive on the point. Both on technical as well as on financial-
grounds, they suggested that the conversion of the Kanchrapara repair work-
shop into a manufacturing workshop is the only sound proposition. They ruled' 
out the other alternlltive nf Inc-ating the factory at any place other than 
Kanchrapara. In this report they came to the conclusion and made an esti-
mate and their recommendation WIlS thnt. the repair workshop at Kanchrapara 
could be converted into a workshop producing 80 locomotives per year at a very 
moderate oost of Rs. 46.47 lakhs. Then, Sir, they considered the other alter-
native, whether it was necessary or economically or technicn.Uv correct to 
start this workshop at a di1lerent site. and their findina' was that it was mo!<t 
uneconomical .as they estimated that it would cost at least over Rs. 2 crores 
for a .plant producing the same number of locomotives. Therefore they urged 
the Government that even in WBr times they should forthwith implemf'nt the 
recommendation of that committee by converting the repair workshop into " 
manufacturing workshop. Stran~ely euou~h though the recommenllation was 
made in January 1940 no concrete step W8S taken by the Government. In last 
year's budget speech of the Honourable the Railway Member. we were informed 
t.hat the work of converting this repair workshop into a manufacturing workshop 
would proceed and we were told that sufficip,nt proln'ess had 1I1relldv hpAn made 
t.owards that direction. It is strange, and I am rather Burprised to find, thBt 
this scheme of conversion about which the Railway Member in his last budget 
speech was absolutelv positive hal! heen ovp,mi~ht ohBnep,o int.o IMI1t.in~ " new 
site altogether. If you refer to the proceedings of the Bta.ndin,! Finance Com-
mittee on Railwavs of December 1946. you will he pleased to find that in tbfl 
memorandum that was presented to the Standing Committee it Willi pointf>d 



1078 LROISLATIVEASSBMBLY [24TH fiB. 1947 
, [P&ndit :Mukut Bihari Lal Bhargava.] , 

out that convel'eion of this repair workshop into a manufacturing workshop 
would cost the railways not more than Rs. It crores! and still we find that 
instead of adhering to that scheme a new scheme. costmg no less than Rs. 11-4 
,crores, working with single shifts. and Rs. 18·7 crores with double shifts has 
been made out. The quest.ion has to be examined carefully. If the experts 

.opinion is to be adhered to. if their opinion is entitled to be heard. the ques-
.tion arises and the public has suspicion on the point: Why should the railwa1 
authorities bid farewell to this conversion scheme over night and adopt suoh 

·8 costly scheme of Rs. 11.4 crores and adhere to this? My respectful submis-
sion therefore is that the Honourable the Railway Member should consider the 
question on its merits with an open mind. When we are going to locate a 
key industry of such supreme importance at a partioular spot. we have to 
think of the larger interests of the country. We do not know who may be 
our enemies tomorrow and if air bombing has to be faced. will it be safe to 
,locate a key industry at elle centre Ilnd that too in the eastern most corner 

of India, which is vulnerable and is accessible to air bombing and 
4: P.JL invasion by sea? Sir, sagacity and wisdom demand that such a key 

"industry should not be concentrated at one centre but should be spread in 
-different parts and the safest way is to locate the industry in the heart of 
India, either at Ajmer or in the Central Provinces. Of course it has been 
suggested that even Ajmer is open to air raid but our anti-a.ircraft defences 
have greater chances to check such air raids if industry is located in Ajmer. 
In the Central Provinces it will be almost impossible for enemy airoraft to 
bomb. My submission therefore is that even if the Railway Member adheres 
to this expensive scheme of 11·4 crores, at any rate the claim of Ajmer for 
being the site should not be ruled out. It should be considered and I think it 

·deserves sympathy at the hands of the Honourable Member. 
'.l'!b.e Honourable Dr. .John Jlatthai: Sir, my Honourable friend the Mover 

started his speech with a brief history of the manufacture of locomotives in India. 
As he rightly pointed out this is a matter which has a fairly long histori, going 
back to somewhere abouti 1921. I am not concerned to defend the policy of the 
'Government of India 26 years ago in the matter of promoting the manufacture 
of locomotives. But if it is suggested that the failure of the Peninsular Loco-
·motJive Company at that time was an indication that it was not possible to 
manufacture locomotives in India economically, then I am bound to point out 
that the reasons for the failure of the Peninsular Locomotive, Company were of 
a somewhat special kind. 

In the locomotive industry as in other industries you ~anot work economically 
unless you can be assured a certain minimum output. The Peninsular Locomo-
iive works were designed for handling the manufacture of locomot;ives of a 
~ertain magnitude, but a few years after the Company was promoted the esti-
mated requirements of the Railway Board had to be altered so substa.ntially 
that the output on which the Peninsular Locomotive Company had counted 
dwindled considerably .. I do not say that there were not other oircumstances 
but this I believ~ was one of the most important circumstJances that led to the 
failure of the Peninsular Locomotive Company. 

As far as the present position is concerned, I think we have now reached a 
stage, when it is possible for us to say that practically all the immediate require-
ments of the Indian railways in respect of locomotives would be met by indige-
nous manufacture. If you take the requirements of Indian railways in respect 
of replacements over the next 15 years, you will find that the capacity which 
has been provided for the two Indian factories would be sufficient to meet thes~ 
requirements. If, however, it is found that the railways have to undertake a 
'large development of their lines. and, expand the existing railway mileage, we 
would need more locomotives than we can at present provide. But 80 far as our 
requirements over a period of 15 years. are concerned, there is suffioient capaoity 
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in the oountry now to meet them. The two most important workshops, as the 
House knows, are the proposed Kancbrapara Works and the ~inghbhl1m Work-
shop near TatanaglU'. One has a capacity of 120 to 150 locomotives and the 
other has a capacity of 50 locomotives with 50 spare boilers in each case and 
between the two I think we should be able to meet all immediate requirements. 

The moso important point which has been raised in the debate is whether Wf!/' 
are right in locating .the Government works at Kanchrapara. 'Ihis st·hf>nle nus 
a chequered history as the Honourable the ~over pointed out. I came into· 
the consideration of this problem with a. perfectly open mind. ~one of the 
previous decisions on thi!! subject was I in any way oonrerned with, so that I 
can claim that when I took charge of the departmenti and had to apply my mind 
to this problem and come to a decision on it, I could do so without Lhe handicap 
of any past commitments. Personally I feel, having given the matter such 
thought as I :10m capable of. that the looo.tion of these works at Kanchrapu1'8 is 
justifie~ and must' stand. Anybody who has had experienoe of the very difficulb· 
problem of fixing the location for a new industry will know that it is not by 
any means an easy matter to come to a decision on. I am noti surprised that. 
in regard to the location of the locomotive Works at Kanchrapara thHe should 
be such wide difference of opinion. But I have exaniined the main factors upon 
which the decision with regard to Kanchrapara was taken !lnd I feel. wii.h such 
lay knowledge as I have of these matters; that on the whole there are good' 
grounds for thinking that K.a.nchrapara is a 'suitahle location for these works. 
As regards skilled labour. supervision, watier. availability of land. electricity. 
nearness to Caloutta which is the headquarters of three big railway systems, all 
these, I think, are. considerations which point to the fact that· Kancl:lrapara 
would not·, at any rate, prove an unsuitable location. The question has been 
gone into very thoroughly by our technical advisers. The matter was placed 
before the Standing Finance Committee. They have also approved of it, arid 
my predecessor Mr. Asaf Ali gave his best thought to the matter. He also .. 
accepted the scheme. I myself think that the considerations which have been 
applied to this problem are sound and therefore as far as I am concerned I see 
no reason for varying this decision. 

In connection with Kanchraparn the question has been rllised whether ·the 
proposed capital expenditure of R&. 11i crores is not excessive, particularly if 
you compare that estimate with the original estimates which had been frlUlled 
for this scheme. That.is also a mattler that I have gone into in some detail. 
It is perfectly true that there is a very considerable margin between the esti-
mates contained In the Humphri~s-Srinivasan Report and the present estimate. 
I must point out with reference to the Humphries-Srinivasan Report that it is 
a very competent reportl and a report which has afforded a great deal of stimu-
lus to the encouragement of the locomotive industry in India. In spite of that 
J feel that in the main the Humphries-Srinivasan Report must be looked upon 
in the nature of blue-print, a. good-blue-print. But it is nevertheless 1\ 
blue-print and not a detailed scheme based upon careful technical scrutiny 
which of course it was not possible fM them to CBrry out in the circnmstances 
in which they worked. Having said that I must pointl out that the difference 
between the original estimate in the Humphries-Srinivasan Report and the 
present estimate can be accounted for with reference. to four factors. Tho;' 
first is that, for good reasons, it has been decided that the manu!aoturing shop 
und the repairing shop at KnnchraparR cannot very well be comhiner!. That 
I think. is a matter whir.h would receive the approval of people who have ex-
perience of industrial undertakings of this lond. It is not as a nIl" an. ecnno-
mical thing to combine two operations of this kind.in th~ same shop. BI~b 
once it is accepted that manufacture should be done In 'an mdepen(l"nt shop. If, 
puts the whole question of costs on a different footing. There is flf'condly th,,· 
factor that in the original scheme there was no provision for. staff quaryers on 
the scale that we consider now necessary. Thirdly the capaCIty for whIch th& 
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Humphries-Srinivasan lteport made estimates' was considerably less than ·th~ 
o{~apacity on which we are at present proceed:ng. Above all, there is the big 
factor, that the level of prices in 1940 when the ;Repors was publisheti W8i Vftr,C 

. .different from the level of pricelil on which we have got to make our purobMla 
~Uld fix our arrangements. Taking ull these matters into consideration it is 
.!lot surprising that the estimatell of cost have gone up. I do not Wdnt' to 
~uggest that we have reached finality with regard to this figure of Rs. 11i 
CIoores, but it is the best provisional estimate that we can make at present. As 
.a matter of fact you will have seel1 from the papers that we have circulat·,d 
that the experts' estimate of over Re. 12 crores has been worked down by the 
Railway BOllrd to Rs. 111 crores, It is possible later on that we may be able 
·to work it down a little more. But Re. 11i crores for a works of this kind at 
the present level of prices would, I think personally, be justified, 

My Honourabl~ friend the Sardar Saheb raised the question of electrifica.tion 
• with reference to the manufacture of locomotives, the point being that if we 
I ·are going in for electrification Oft a large scale the kind of steam locomotive~ 

that we al'e propos'n'g to manufacture might be found unsuitable. My answer 
to that is that as far forward 8S we can see in the near future it is not likely 
that the demand for electric locomotives would be such as to render superflu-
ous any cf t.he locomot.ives that wc Qrc proposing to manufacture at Kanch-

'rapara and Singhbhum. As the House knows, the estimate we have at pre-
sent for electrification <lovers aboub 1,600 miles out of a total Indian railway 
.mileage of 35,000 miles. I do not th'nk there is any. seriou9 danger of the 
Kanchrapam and Singhhhum works being rendered superfluous b.... iu('rC:.\F;ed 
electrification of railways. 

The Deputy President raised the question of tende;S. That is a questlioll 011 
which at present we have not come to a final decision. That question is still 
·open. But I should like to give tlbe House some idea of the arrangements which 
have been tentatively considered in regard to it. When this matter first carne 
up before the Standing Finance Committee their dec'sion was to the effect that 
the works should be divided roughly into two parts. As Honourable Membe)'s 
know, the total estimate is Re. Hi Cloores. Putting the thing roughly, you 
might say about Rs. 8 crores or a litt~e more than Re. 8 crores would represent 
t.he cost of tlhe machinery. That would leave you with about Rs. 8 crores. 
Out o~ that Rs. 8 crores, again speaking very roughly, Rs. 4 crores would repre-
Kent the cost of the workshop and the ancillary sErvices; and the other Its. .. 

-crores would represent the cost of the colony, the staff and labour quarters. 
'l'he arrn"'~"ment that has been provillionally ,considered is thRt the workshop 
and the ancillary, services should be given to one contractor because in construc-
ting a' workshop iii is a matter of importance that it should be properly co-
ordinated. 

Dall Mohammad Y&mlD Kh.aD: May I interrupt if the Honourable Mem-
ber will «1low the indulgence? Of course the Honourable Member is fuUJ 
-aware thnt (,n this point to which the" Honourable Member is referring, tht>re 
W!\8 Il divl:'rjlence of opinion. It still exists whether we have come to thi!.l 
conc'lu"j"" "r nnt-that is we have not a~eed. . 

'l'he Htmourable Dr. 101m Jlatthat: I will explain the point that the Ranoll!'-
sble the DpTluty President has raised. As ~ar 8S I 8m able to judge from the 
record or derisions arrived at by the Standing Finance Committee, the position 
roughly is that the workshop should be under one cont1'llctor, the idea being, 
aa I Ba;d, t.hRt ;n the matter of the construction of sllch. a comnlicatc.d thing 
88 a workshop, wh;ch b aD integrated thing in whirh evprv fartor has @ot to be 
oo.ordinat,pd with every obber, it is imno~ant that thp ctmtTel Ahnuld De a single 
oontrol. The ide" that we have tent.atively considered is thAt the Wf rluhop and 
the enemR" 8e1'V:~nd by anemary BPrvices I mean the road. drainage, 
water aupp)" electrioity eto-tbat these things ahou~d alao be und Jr the &am • 

• 
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cuntrol 88 the workshop. I know· the llonourable the Deputy Presiden~ takeo 
a different view, namely that it is possible to separate the two-the construe-
l;ion of the actual shop would be in th·~ haoOds of ono contractor or ellginel:r aild 
the construction of these ancillary services would be in the hands of another. 

DID. Kohammacl YamiD Khm: Several. Electrification in the hands of 
one, roads in the hands of another, water supply in the hands of a third. That 
was our decision. 

The HoDourable Dr • .John llatth&i: 'l'he view that our expertl advisers taktl 
is that in the matter of ancillary servlces connected with an engineering shop 
tiU complicated as a locomotive shop, it is necessary tb consider the whole thing 
togethdr ad OL1C illtegl'ULed concerll. As faf IlS the Uolony is concerned, as thu 
Deputy President himself mentioned, the idea is to divide it· into ten lots allil 
call for tenders. 'l'he position with regard to the shop is that negotiat ODO have 
been going on wi1!h an engineering firm for the construction of the whole shop. 
Recently we issued advertlsements regarding it aud have received other applicl\-
tions in response to these advert:sements .. There have been fiO tenders called 
for but there have been discussions with other parties who have responded to 
these advertisements. The matter is still under discussion and examination. 
We have not com~ to a final decision. I am aware there is a great deal of feelwg 
on this subject, and both the Ralway ;Hoard aud myself are keeping the ques-
iion open for the time being. Weare going into this again and we shall see 
that the best possible arrangement, both with reference to the interests of 
the Indian engineering industry in the country aud witlh re:erence to the public 
intertlst, would be made. That, Sir, is as far as I can carry the matter at pre-
sent. I think I have covered most of the point-s that have been raised. 

Pandit Balkriahna Sharma: I beg lea ve of ihe House to withdra.w UJy ~u, 
motion. 

The cut motion was by leave of thtl Assembly wit.hdrawn. 

[At this stage Mr. President vacated the Chair which was then occupied h.Y 
Mr. Deputy I'resident (Khan Mohammad Yamin Khan)]. 

Policy of Rail-Road Co-ordination. 
,Shrl MQhan Lal SabIna (Lucknow Division: Non-Muhammadan Rural): Sir, 

1 move: 
"That the demaDd under the bead 'OPeD Lille Work.-AdditioDl' be reduced by Be. 100." 
At the ou1lset, I would like to congratulate the Honoul'able Transport Member 

-Oil the admirable manner in which he has placed his vicw point on every ques-
tion that has arisen in the House. He has not only considered the non-official 
view points sympathetically but he has revealed a complete grasp of the ques-
tions he discussed. That only shows, durin/! the short 1Iime he has been in 
charge of the portfolio, how much hard work he must have put in to study the 
.different problems. Indeed, Sir, it ill u matter of gratification for all of us in 
this House as well as the country to have Ii man of his versatile ability and varied 
·experience at the helm of the biggest industry in the country during this transi-
t.ional period. Sir, I hope that the budget di!lcUFRions this year. will benr fruitful 
re!o\ults a.nd will be reflectled in the working of the Railways during the ensuing 
year. 

Coming to the object of my motion, I do not want to go intO the histor'y of 
this question, for nobody is aware of it more than yourself Mr. Deputy President 
how this question has come up before the Houst> more flhan once. Durin~ his 
speech, this year, the Honourable Member referred to it and said that in order to 
eo-ordinate the various forms of transport a Board had been set up but there ill 
no mention as to why no effort has been made towards financial participation in 
other forms of t.ransport, although efforts have been made to bring about RaD-
Road Co-ordination by forming tripartite companies or even by joining the sohemel 

of natiollltlised· tnnsport in the provineea. In hia speech the HonounbJe 



1082 ~OlSLATIVB "SSOILY [24TH ]'BI. 1947 
[Shri Mohan Lal Swens.] 

Member has said bhat the Railway Department have also reviewed the subject 
and are convinced that co-ordination is essential to avoid wasteful competitiOD, 
protect Government finances and provide better transport service for the public. 
Therefore the object is three-fold and so far as we are coDcemed, we have to 
examine as to how far these three-fold objects are likely to be achieved. On the 
question of Rail-Road cooOrdination there is no difference of opinion in this Houae. 
But the question remains how is it to be achieved. The Honourable Transport 
Member has suggesiJed two ways, firstly by promoting tripartite companies and. 
secondly by participating in the nationalist transport schemes of the provinces. 

Now, Sir, as regards nationalisation, this question has recently been discussed 
on the floor of the House twice, once in regard to the nationalisabion of the air 
services and again in regard to the n&tionalisation of the Reserve Bank. On 
the last oocasion, the Honourable Transport Member himself gave a learned 
discourse about. the manner in which an industry is to be nabionalised and I 
appeal to the Honourable Member to apply his mind, &8 a prudent business man, 
to the probleItl of Rail-Road co-ordiriation as well. So far as nationalisation is· 
ooncerned, w~ on this side of the House would welcome the nationalisation of 
road transporb but the question is-.,-when and how it is to b~ effected. Is the 
object of nationalisation to be mereiy the transfer of the ownership from indivi-
duals to the State or is it the object of nat.ionalisation to divert flhe profits froln 
the pockets of the individual to the coffers of the State. Are flhese the objects 
of nationalisation expected to serve some further ends? So far as I am aware-
the object of nationalisation is to be what capitalist enterprise cannot be and that 
is it should be a democratised service. It should be a thing which shoUla not 
only provide hetter goods and services cheaper and more efficient than what 
private enterprise has been providing but ifl should be' something inore. In the 
provinces where schemes of nationalised provincial road transport have been 
formulated, we find that these sohemes are to be worked by Boards of Transport 
composed of old officials who have had nothing to do with democracy that is by 
means of those very bureaucratic bools which according to our Leader, the 
Leader of the House, have been a legacy, which has been hampering the work 
of the Governments rather than helping. So, my submission is this-that this 
is not the opportune time for nationalisation. I believe nationalisabion has to 
come, but the pre-requisite of success of all nationalisation is that there snould 
be suffioient preparatory groundwork before ·an industry is natiC>nIlIised. There 
should be sysiJematic and planned work and it should not be d(,TlA l'iec~meal or' 
in a. haphaza.rd manner. Now, what do we find? ~o far as the Pt"f'sent schemes 
of road-transport na.tionalisation are concerned, I think they are going to begin 
at the wrong end, we are certainty going to eliminate the individual road operator 
by these schemes. But so far as t,he import husiness of motor buses is con-
cerned, it will be still in the hands of private dealers. The Government have got 
no workshops to build the bus bodies nor have they got any workshops for doing 
repair work. So, I presume that that will have to be done by private-owned 
workshops and the bus bodies will have to be built by these private-owned work-
shops.~ Then, again, Sir, there is not the personnel that is required for'running 
a nationalised service in order to provide greater and more efficiept service to 
the public. We know how the public is being inconvenienced so far as the 
railway transport is concerned. We know that tohere is not only so much over-
crowding but there are no adequate arrangements for providing them with proper 
amenities. There was a discussion in this verv House and we know that there 
is a lot of work to be done in that direcbion. We know that corrup~ion has not 
been controlled, not .to speak of its complete elimination. We know that it is 
not pORsiblc even to supply printed tickets. So, if we t,gke up these provincial 
schemes of nationalised transpart, I think we will be adding a great deal to our 
respon~b!l!t!es. We do not know whether we will be a.ble to discharge those 
responslblbties properly because, for ought I know, the Provincial Ministers have 
not had sufficient time to !rive careful' thought to the IIChemet that thev have 
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undt:rtuken. 1 know 'irotil til,)! OW11 PtlI:SOlltti experienoe thut. no om' ~cilCDI.e CUll 
be tu.ken up and tried for thtl whole of the provlDce. Wliut is uesirtlhle is thal 
we must work out one 01' two 01' three sehemes ill a limiteu area aud whichever 
suoceeds should be lukell up. The Honourable Member sli6t-ed thtlt tho 
Central Government is going to participatE' financially in the1Sclla1liona~ised ullder~ 
takings and 1 would like thtl HOl1oundjle :Member to tOlll;id,.c'r thtlst: ~cllenlt:lll UliU . 
appl~oach them as a pt:udent man ui bw;iues8 Hlld tbeu decide future course of 
action. Not only that, I would also like to make one suggestion. Alflhough it 
is 'Stdd here that rio 1ll0l1ev will be UdvlllH'ed unless l.ile scheme IS apwoved by 
the Railway St.anding !rinance COlluniHl'e, 1 do not. thil1k it will serve our 
purpdse. Just as last ;)'eul' this House had appointed all ad hoc Committee. to 
consider the whole question, there should be 11 Committt'e 01' tht:: Hou!O<t' t.o (~onsj· 
der from time to time the 'various (;cheme", which 'the Uovernment tlppl'oves and 
proposes to assist financiully. 

Then, lIhere is the question of the new lorries. We know that Bomba)' will 
require about 4 crore& worth of lorries if t·he whole roudtrunsport service in the 
province is nationalised, and if all the provinces werc to 'nationalise the roari 
transport services, it would amount to abuut 40 crores. 'l'hut means that all thH 
very outset we will have to import so mans chassiea and that would mean using 
up so much of the sterling balances. whic,h are badly required for other. capital 
goods. My own idea is tllat the Government has81reucl~' gut a Jl:\olge number of 
buses which the Disposals Department ~Rve been trying to dispose to big 
businessmen. It would have been much better if t.hey had been fitted UPI.Ultl 
brought ~ working condition and tl)t'n sold to the existing bus operat-or8. My 
own defini1le suggiition is that we must have a definite pl'Ograttime of nationali~ 
silig the road transport, . but. not just now. Let it begiu, l:iay, five years hence 
and let it compete iIi the following five years. During these five years, I would 
like the Government to conClentrate on the following. 

We know that we have just had a disCiussion about the manufacture of loco-
mot·ives. I would also like the government to concentl;ate on the inanufacture 
of motor cars and motor buses in this country. If they urt) not going to launch 
on that just now, at leasb they must have workshops iil which they may he 
able to build the bodies. Then, there is import trade of mot.or cars;, ~hilt 
should be nationalised. We· know froIn our own experi('lice how the cars· that 
have been coming to this country have been finding their 'way into bhe black 
mu rkets , Th.e press has reported that some of the Miuil'ltcl'sare involved iII 
the large amount of profit~ that these lIIotur import 'floUlpnnies are making, So; 
the firsb .step that the Government could take is to briilg 'the import of these. 
motor cars, motor buses and the accessories under its control. Secondly, Sir,' I 
would suggest that the Government should providl· for workshops because during 
these five years it must have workshops not onlr for building the bodies 01 the. 
buses but also for their repairs. We know thab the ordinary bus-owner, if he 
could get suitable facilities for necessar~' repairs, could keep his bus in proper 
working condition. Thirdly, I would like the Government to cJ;'eate &ffi~~ent. and 
trained personnel for the purpose of the 11l1ming of. t·he ntitionalised undertaking. ; 
We know that so far as bhe r~ilwav staff is concerned, (lven tlie' Chief Commilil. 
sioner has had to admit that the~ have been lacking in counesy.We ·kno~ .. 
that there are lot of complaints against the dealings of the motor bus di'iv/-!l'fir a.nU 
conductors. So, . what we would like in the meantDme 1S that the work of .traiaink . 
up the personnel should be t·aken up. Folll'tbly. we would like that. ·the Sta~·: 
should organise State insurance f01' the third party riAk. We. '. know that, 8 .' 
large sum of money is made by the private insurance companies. Whv' sho~d· .. 
bhey I;le allowed to maie that proflt? At· least that form of insurance sbould be 
natiQnaliiJed. The State should organise the insurance of 'vehicles in r~pect of 
third party passengers and workers. As a matter' of fact, that is ona'of ilia' 
suggestions in our' note in the report .of the Select OOmmitflee 01'1 the Mo~r 
Vehicles Bill. Fifthly. I would like the t'Jovemment to eolleGt· an.buiJd .. 
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reliable stabisliics to assess the denait.y of traiIiG and operational charge. and to 
collect material for evolving rate structure in respect of fares and freights. 
Sixthly, I would like the Government to build sheds for passengers a.nd to 
provide obher amenities. There should also be sheds for t&xia a.nd motor 
vehicles. Lastly it should regularise reliable road service. So. there is suffi-
cient work to be done during the ne.xt five yeara. 

A.s regards the profits, I know from the figures that we have got that during 
lihe last three years there have been several companies in which tIIle Government 
has been interested financially. 'rhey have not shown any profit. As a. matter 
'Jf fact, they have shown 108s. For instl:toDce, there are two companies in the 
Central Provinces which have sulfered I06S. Thel'8 is no company which 
had made any profit. so far. Then, Sir, if we oan profit by the experienoe 
of other countries, we have the instance of the Nationalised. Transport 
Company of ireland. It was nationalised some time in 1985 and till 
1940, instead of making any profit, they had inourred a very heavy 
loss. I was reading the Railway report for the year. I find nowhere any state-
ment to the elect bbat these oompa.nies had made any profit. Only in one case 
I find where the Government has earned profit, but it adopted a very ditlerent 
system. On page 30 of this Report, I find: 

"Pallenger relief .eni('eII. were inaugurated between Bombay and Poona and alao radiat-
ing from Poona to Nua, Lonand, Ahiaedutrar, Bholapar, Pandharpar, Baramati, Dhond, 
Loni, KedgaoD, Dehu roM and Loan'" TiM. IIIl'Vicei were ~ by contractorl, the 
Belief Sel'Vicea Limited. No lDaDcial coauaitmeDt. by the Bailwar. were iDvolved in this 
scheme. Tile CODtractol'l pay a royalty of on. anna per baa mile, if ~r Ilverage earnings 
l.er bue mile do not exueed .annaa twel ve for thue cal80dar montha and IIIlIl&B 1. if they do. 
In ret.tlna the Railway makea lui table arreogemlllt. for t.he comfortable bookinS of pasBIIlgel'l,· 
t,i:., the uae of Railway waiting halls, tlie provision of booking and parking placea, thE' 
u.e of railway weiglli~ machine. and where nece."ry, t.he UH of railway coJQIDnniaatioDl, 
~tc'r The cost of publu:ity is bonae by the B6Uway MId iu. order to prevent -0,. of 
fAvenue all e8icitiDt oatdoor ..... it maiataiDed for c~ t.he H"&eeI. Th. monthly 
royalty paid by the contractora work. oat on an awrap to •• 10,000 approzimately." . 

Sir, this is one of the methods in which you can help the elEisting entJerprises 
Il~ well lUI control them. As I say, there should not be IIDy ambiguity, there is 
lIO . sanctit.~' about the period being five years or' three years, they mUlt be 
vl"Urned thab after a definite period of operation, all the existing road operators 
1\'ould. go out a.nd the whole busin£'ss would be taken over by the Railways. 

Sir, in this short time it)s not possible to make out all the points. -I hopt, 
the Honourable Membel' will consider this qu('stion Rnd apply a fresh mind to it 
hecause I know bhat during the short tin1£' he eould not have had sufficient time-
reI examine it. As Il matter of fact, regarding the Bombay scheme, Reversl criti-
("iRmA appeared. I do not want to go into them in any detail. I hope the 
HOfl()Urabl£' Member will have som£' arrangement by which the wishes of the 
House expressed during !I\st .,·ear'" diSl'l1E:Rion lind in the previous ~'car& win he 
!!iVl'n et'fecb to. Sir, I move. 

Mr. Depu. 1'reIl4eII.t: Cut Motion tnovecl: 
"That. tbe delllMld. uader Ute he~ 'Open Line Worka-·AdditionB' be reduced by RI. 100." 
0 •. Q. T. B • ...,..,. (M.auras: BUl'~e!\n): Sir, on Thursday last, the 

fluuourable Member for Tt·susport. replying to the day's debnte on his Budget, 
lI~id that the great Public Utilit,v Servi(~(' whir,h tllB Railways huc1 now bec~e 
~"d to be treated very lo.rgel.," us R businef;R eOllcern,..must look for every po8s1blf' 
tuli in exp~nditure, devise new methods of obt:)ining revenu&, fmd where the~' 
(".QuId legitimately do so, put fAside 8S much mOlli3Y fiB possible again.~t a. rainy day. 
His present Budget was framed on those rll.ther orthodox lines nnd n.s such received 
till'l approval of the Leadel' of this Group Rud [If !.'ome others, ~hough nob o( all 
~hers. . One of this public utility (',onCE.>l'n·s earl.,· activities would be to under-
t"ke certain extensions of the country',. existing road mileag£'. It is in bkesc 
h'fO particu1ar Bspects thAi; T shoul!1 lik£" tn o('(l\1p.;V th(, nttention of the HOllse 
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nor lL I!lOment. 10 is perfeotly patent that however wlde-visiCJued and enter-
IJrising a Railway Authority may be, it ca.n never hope to sorve, by rail alone, or 
even with such· auxiliaries as waterways and air routes, tb.i.s huge sub-continent 
.of. peopJe bent on establishing themllelves us au up-to-dalJe WOl'ld Power, indus-
triaUy, agriculturally and socially. As an Honourable Membt:l" said, 1 think, on 
Saturday last, there ·must be thousands of villagers in lndia, who, even today, 
have never seen a metalled road, let alone a railway line. It is quite certain 
that there is 8. large amount of potont-iJl,I and desirable intercourse, both business 
.amI social, in many tracts which the railways aione will llever be able to cater. 

. Now, since we are told t1hat the Railways are to regard .themselves as a 
.husiness concern, 1 hope it will be cODsidered pertinent if I ask what its mental 
a~titude, permanent attitud~ is to be towards that other torm of branspon 
which alone can open up the vast tracts still undevelopeci in thie country. What 
.polic,}' will inform the Honourable Member for Transport and his officers in their 
contracts with the Finance Department and with the Central Transportl Board 
which so far seems to have so little to show for its co-ord~ating labours. Now, I 
feel that as in any business concern, capitalist or otherwise, competition is the 
breath of its nost~s, the official attitude (If $0 large a single unde...taki.ng, all 
out for bUiliness, towards a. competitor for public traffic, is a. matter of high 
importance, so important that it might perhaps be made stu.tutory. .overn-
lllent's pow6r to coutrol, take shares in, even wholl: to nationalise any publio 
uudertaJring, any 'development' undertaking is not in question, though I listened 
\vith great interest to the Honourable Member's emphasis the other day on .he 
great difficulties and dangers of nationalising very big interests aU at once. It 
iii- therefore not so .much the power as the right to impede and handicap, under 
the urge of the coxnpetitive spirit, an activity so essential to the opening up 
-(If the country aide as is the Road Transport. After all it seems to me that an 
~nvestment in Road Transport of Ii orores can hardly be considered over 
gellerous. My qualms in this respeat are not due particularly to the Honourable. 
Member's budget speech as to a draft of n Bill which i. later to be introduced 
ill this House and the Select Committee's report thereon. Since that co-
ordinating authority, the Central Transport Board must be cognisant of those 
findings it can hardly be considered irrelevant to mention them in a purely 
n.ilwa..y budget debate. But it does definitely strike me that Road Transpon 
.activities are to be compused about with so .great a oloud of inhibitions, prohibi-
tions and other stumbling blocka as·to make one rather nnziotla lest the voice 
(3£ the Railways was then, and may oontinue to be, rather loud and inslatent. 

Take III linglo instance, a provincial Transport Authority, a servant of Gov-
cmment-in-competition-and, may be, a single individual-a apparently to be 
able to orda.in not only what a motor vehicle may carry, what it wo.y charge·and 
bow far it may t-ravel, but whether it should run at all. That local, and poesibly 
la.r authority is also able to rejeot prepos(!.is of responsible undertakinp--u.d 1 
may assure the House ~t there are in this country now mnny real experts in 
the science of road transport with foreign experience am highly enterprisin~ 
purses to provide p&88enger or goodll traffin for places which would definitely 
be the better off for those aerncea, ainC8 the railways can never poeaibly ft'Iat'h 
them. This House will remember II. rather vivid aneOdote in the Honourable 
Member'. introduetion to the budget .. I refer to flhat American story of how on 
1\ certain date only four hundred truoks were engaged on long distance haulage 
ill America out of eight million trucb on tho road. I wish in a country on the 
vet'ge of development such as we are wo bad oight Jllillion tnloks on our roads, 
il'lstead of seventy thousand; and we havo n. population twfoe as big. I admi. 
thQt that is not a very fair comparison because of course induitrially America is 
R~ present far. ahead j and also I am aware that railway. pay for their own roads 
while Government pays for mobor transport roads. Neverthelel9 lhe sugge_trion 
t.ha6 American railways aN not afraid of the Oompetition of eight million truob 
{leams to me definitely interesting. I Bdmit o.lso that in the fnt. .. ts of, and for 
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the safeby of the public .control of some sort IS qUIte obviously necessary; It may 
have to be even rather elaborate control. But I should very much like to "be 
Qssured taat Messr.s. Government & Co. do not propose to use. ·their ovel·-riding· 
powers too much in the competitive aspect to the debriment of l\fessrs. X. 
Transport & Co., where by so doing they must ensure to hundreds of VIllages 9;I1d 
hamlets a further stretch of that· inaccessibility and bllckwRrdnesB from whIch 
it is 80 desirable that thev should escape. 1 adm.it thut 1ll.Y cuse may be partiall~ 
supposititious. In any 'ease the principleR and detuils of t.he Motor Vehiclei' 
Amendment Bill will be thrashed out here lit another time. All I am concerned 
with now is the Eenuine 'mental attitude of Government ill the Railway Depart· 
ment;.- towards that great desideratum,-the rapid opening up of this largely 
iJlaocessible land by means of rond t,l'hnSport.. I therefore support the motion. 

Sri JasaDDAtbdaa (~alo.sore cum Sambalpur:. Non-Muhammadan): Sir, I 
support this motion moved by my Honourable friend Mr. Sabena. Everybody 
congratulated the Honourable Tra.nspoi't Member on his budget speech us 
representative of the national Government, but I congratulate him on his courage 
in anticipating the inevitable and presen1ling it to us. He ha~ burdened us with 
a responsibility which ·we are scarcely fit to bear. Hil hus to face here a hundred 
odd .Members but we have to face hundreds and thousand's ... of people outside. 
This rail-road cp-ordination I view from the point of view of empl()ym~nt; 'he 
railways which are now nationalised employ 9 lakhs of people ·ofwhich the· share. 
of my poor province of Orissa is practically nil. So in orier to succeed in 
nationalisation ·the railways must inspire us with 8 pride of ownership; and what 
have the railways done to inspire us with taat pride? It is 55 years ago thatihe 
first railway line was started from Calcutta to Puri, and conditions are still the 
same, witliout. any improvement whatever. Even a big junction. station lib 
Kharagpur has no shed over the I)latform. Puri is· a big pilgrim c~ntre which 
attracts passengers every year from aU over India,but the station has no shed 
over its platform. In this year's budget we find so many surveys being started 
and almost all of them are in Orissa. Up till now all these lines were not 
surveyed. From my district of Sambalpur thE're is no direct line to Cuttack 
which is the capital of Oriss~. 'I'he journey by rail takes a day and a ha.lf 
w~ereas by bus it takes only seven or eight hours. They are only now starting 
the su,rvey of a 1in~ from Sambalpu; to Khurda. As regards the amenities for 
pUl~sengers, the behaviour of the :t:ailway employees, the comforts on the journey. 
etc .. the less said the better. If there be no competition the railwayA wm never 
start lIew Jines or improve the amenities for passeng~~·s. If we f"el that the 
railways· are our OW/1 and we can. get better comforts in. them than in motors, 
Why sheuld we give our revenue to the bus-oWners? There is of course a 
necessity for buses. Some 25 years ago some ramshackle· cars began to sprawl 
on the roads; there was need for them then and the need has now very lilrgaly 
increased. British Orissa is surrounded "y the States and mineral p~uct& 
from these places have to be carried to the railway stations. There is only one 
railway line there and motor bU,ses lire therefore required; the tripartite com-
pany, as they call it, will never be able to do it. The same condition now 

I prevails 8S before. 

In the Honour~ble Member's budget speech we were told that the policy of 
re-opening IltatioD!; and restoring train halt!! ill to be restored as and when 

. possible. 'But on th~ B,. N. Railwav you finil. that '1trhereas during the war 
they wer~ stopping the mail train at· Jajpur Road station they do not do it now;. 
In the last two months the train hBR not stopped tlhere. But they say tha.t the 
Associated Cha:mber of Commerce Rsked···them to leave Calcutta late. For tha~ 
purpose they have stepped these things aJid we a1'6 put to very ~aii inconveni-
ence. May I ask are these rai1ways meant for the A8soci~ted Chamber of 
Commerce? If so, the public do not feel an:vprrde in. tlie ownership of theBe 
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&.ilwaYB. The Governor of Orwsa wrottl to the General Manaser, B. N. Rail-
way to stop the mail train at Chattarpur ,and Jajpur, and he agreed .to stop ~. 
Chattarpur, not a.t Jajpur. We requested the General Manager and be Bald 

I p... that they could not do so because there were no faoili~es for ltoppinc 
• the train at Jajpur. 

Mr. Deput)' Prllldent: Order, order. The time is up. 

H&jl Abdua SatSar Ball IIIaaq Se\b: If the Government want to B&Y lOme-
thing they may Bay. What happens to this cut? 

Mr. J)eput)' JtMda: The time is up and the matter &Dds. 

The AaieDiblJ then adjoumed till Eleven of .. Clock OD Tuesd8l, the 25th 
Febl'Wll)', 18m. 
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